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CONVENTION ON THE CONTRACT.
FOR THE INTERNATIONAL CARRIAGE OF PASSENGERS
AND LUGGAGE BY INIAND WATERWAY (CVN)

CHAPTER I
SCOPE OF APPLICATION
Article 1

1. This Convention shall apply to every contract for the carriage of passengers
and, where appropriate, of their luggage by inland waterway when, under the terms of
the contract, the carriage is to be effected on the waters of at least two States and
when the place of embarkation or the place of disembarkation, or both these places,
are situated in the territory of a Contracting State. This provision shall apply
even if the vessel used is not an inland navigation vessel and regardless of the flag,
the registration of the vessel and the place of residence or the nationality of the
parties,
2. This Convention shall not apply if the contract of carriage is subject:
(a) to maritime law because carriage is by sea; or
(b) to railway law under an international convention.
3 For the purposes of this Convention:
(a) (i) carrier means any person who as part of his trade or business
' undertakes under an individual or collective contract of carriage
to carry one or more persons and, where appropriate, their luggage,
whether or not he performs the carriage himself;

(ii) passenger means any person who, in the performance of a contract of
carriage made by him or on his behalf, is carried either for reward
or free of charge by a carrier;

(b) the term luggage shall be understood to comprise any article carried under

a contract of carriage, including vehicles but not motor coaches and

lorries in commercial traffic.

4. This Convention shall apply where the contract of carriage is concluded by a
‘State or public authority.



CHAPTER IT
PERSONS FOR WHOM THE CARRIER IS RESPONSIBIE
Article 2

For the purposes of this Convention, the carrier shall be responsible for the
acts and omissions of his agents and servants and of any other persons of whose
services he makes use for the performance of his obligations under the contract of
carriage when such agents, servants or other persons are acting within the scope of

their employment, as if such acts or omissions were his own.
CHAPTER IIT
TRANSPORT DOCUMENTS
Section 1, Passengers

Article 3

1. Where passengers are carried, the carrier shall issue an individual or a

collective ticket. The absence, irregularity or loss of the ticket shall not affect
the existence or the validity of the contract of carriage, which shall remain sﬁbject
to the provisions of this Convention.

2. The ticket shall show the name of the carrier and shall indicate by the
endorsement "CVN applicable" that, notwithstanding any clause to the contrary, the
contract is subject to the provisions of this Convention.

3., The carrier shall be liable for any damage which may be caused to a passenger by
a breach of the obligations of the carrier under this article.

4. The ticket shall be prima facie evidence of the particulars shown on it.

5e Unless the ticket contains a provision to the contrary it shall, if it is not
made out in the passenger's name, be transferable at any time before the journey

begins.,
Section 2., Jluggage

Article 4

l. Where a passenger wishes to hand over luggage to the carrier and the latter

accepts such luggage, the carrier may issue, and at the request of the passenger

shall issue, possibly in combination with the ticket, a luggage registration voucher



or any other similar document indicating the number and nature of the pieces of
luggage handed over to him.

2. In cases where a luggage registration voucher has been issued, a carrier acting
in good faith shall be deemed to have made a valid delivery of the luggage if he
delivers it to the holder of the luggage registration voucher. If the luggage
registration voucher is not produced, the carrier shall not be obliged to deliver the
luggage covered by the voucher unless the person requesting delivery can prove his
right thereto; should the evidence appeaf insufficient, the carrier may require
adequate security for the luggage and such security shall be returned within a period
of one year from the date on which it is paid.

3. Luggage which is not removed on the arrival of the vessel, whether or not a
voucher has been issued, shall be deposited in a safe and convenient place. Such
luggage shall be deemed to be in the custody of the carrier on behalf of the
passenger; such custody may be entrusted to a third party. The person having custody
shall be entitled to a fair remuneration. All other matters connected with the
deposit of unclaimed luggage shall be governed by the law of the place where the
luggage has been deposited.

CHAPTER IV
LIABILITY OF THE CARRIER

Section 1. Personal injury

Article 5

1. The carrier shall be liable for loss or damage resulting from the death of, or

personal injury or any other bodily or mental harm caused to, a passenger, if the
accident which causes the loss or damage so suffered is connected with the carriage
and occurs while the passenger is on or is embarking on or disembarking from the
vessel, or in connexion with the loading or removal of luggage, and is attributable tc
the fault or neglect of the carrier or of persons for whom he is responsible under
article 2. Such fault or neglect shall be presumed, in the absence of proof to the
contrary, if the death of or personal injury or other bodily or mental harm caused to
the passenger arises from or in connexion with shipwreck, collision, stranding,
explosion or fire.

2. The carrier shall be liable for the loss or damage referred to in paragraph 1

where, such loss or damage,



(a) has been caused by defects in the vessel or malfunctioning of its
equipment; or

(b) is attributable to a fault or neglect on the part of the person from whom
the carrier has hired the vessel or on the part of the persons for whom
that person, if he himself had been the carrier, would have been responsible

under article 2.
Article 6

The national law deemed applicable by the court or tribunal seized of the case
shall determine the extent of the loss or damage resulting from the death of, or
personal injury or any other bodily or mental harm caused to, a passenger, and shall

also determine which persons are entitled to compensation.

Article 7

1. The total damages which the carrier may be required to pay in respect of the same
occurrence shall not exceed 200,000 francs for each victim.

25 The amount referred to in paragraph 1 of this article shall be exclusive of legal
or other costs which are incurred by the parties in asserting their rights, and which
the carrier may be required to pay or reimburse, and of interest calculated in
conformity with the law deemed applicable by the court or tribunal seized of the case,
3. A higher limit may be agreed between the parties to the contract of carriage.
Unless the contract otherwise provides, such agreement shall be for the benefit of all
persons entitled to compensation.

4. Such limitation of damages as may be established under this article shall apply
to all claims arising out of the death of, or of personal injury or any other bodily
or mental harm caused to, the passenger. Where there is more than one claimant and
the maximum compensation as established above is less than the total of the élaims,

the latter shall be reduced proportionately.

Section 2. Damage to luggage

Article 8

1. The carrier shall be liable in the event of the total or partial loss of, or of

damage to, luggage if the loss or damage has taken place during carriage and is



attributable to the fault or neglect of the carrier or of persons for whom he is
responsible under article 2, Such fault or neglect shall be presumed, in the absence
of proof to the contrary: |
(a) if the loss of or damage to the luggage has arisen from or in connexion with
shipwreck, collision, stranding, explosion or fire; or
(b) where such luggage has been handed over to the carrier, from the time when
he takes charge of it until the time either of its removal by the person
entitled to it or of its deposit in accordance with article 4.
2. Paragraph 1(b) of this article shall not apply to vehicles carried on vessels or
to luggage in or on such vehicles.
3. The carrier shall be liable for the loss or damage referred to in paragraph 1
where such loss or damage,
(a) has been caused by defects in the vessel or malfunctioning of its
equipment; ox
(b) is attributable to a fault or neglect on the part of the person from whom
the carrier has hired the vessel or on the part of the persons for whom
that person, if he himself had been the carrier, would have been

responsible under article 2.

1. The fact that a passenger has disembarked without lodging a complaint regarding
his luggage shall be prima facie evidence that he has removed the luggage complete
and in good condition. Any complaint must be made to the carrier either orally or in
writing within the seven consecutive days following the passenger's disembarkation.
2. The passenger shall be relieved of his obligations under the preceding paragraph
if the loss or condition of the luggage has been duly checked by the passenger and
the carrier,

Article 10

1. Where luggage has disappeared and the passenger applies to the carrier for its
delivery, the luggage shall, if not delivered within fourteen days after the
application, be deemed to be lost.

2, If a piece of luggage which has been deemed to be lost is recovered within one
year following the date on which the passenger has applied for its delivery, the
carrier shall take all reasonable steps to notify the passenger, Within thirty days



following receipt of such notification, the passenger may have the piece of luggage
delivered to him either at the place of departure or at the place designated for
delivery. In this case, he shall refund any compensation which may have been paid in
respect of the loss, without prejudice, however, to any claims to compensation for
damage under the terms of this Convention, or to compensation for delay under the

terms of the applicable national law.
Article 11

1. VWhere under this Convention a carrier is liable for compensation in respect of
total or partial loss of, or damage to, luggage, such compensation may be claimed in
an amount equal to the amount of the loss or damage but not in excess of 5,000 francs
for each passenger; compensation may also be claimed in respect of loss of or damage
to a vehicle carried, but not in excess of 15,000 francs for each vehicle.

2. The amounts referred to in paragraph 1 of this article shall be exclusive of
legal or other costs which are incurred by the parties in asserting their rights, and
which the carrier may be required to pay or reimburse, and of interest calculated in
conformity with the law deemed applicable by the court or tribunal seized of the case.

3. Higher limits may be agreed between the parties to the contract of carriage.

Section 3. General provisions

Article 12

1. The carrier shall be relieved, wholly or in part, of his liability under this
Convention to the extent that loss or damage results from the fault or neglect of the
passenger or from behaviour by the passenger not conforming to the normal conduct of
a passenger.

2. VWhere the carrier is liable for the loss or damage but a third party has
contributed thereto by his acts or omissions, the carrier shall be liable for the
whole of such loss or damage without prejudice to any right of recourse he may have
against such third party.

3. The carrier shall be relieved of his liability under this Convention in cases
where the loss or damage has been caused by a ﬁuclear incident and where, pursuant to
special provisions in force in a Contracting State governing liability in the field of
nuclear energy, the operator of a nuclear installation or a person replacing him is

ligble for the loss or damage.



Article 13

1, In all cases governed by this Convention, an action for damages on any grounds
whatever may be brought against the carrier, or against persons for whom he is
responsible under article 2, only on the terms and within the limits laid down in
this Convention, |

2., If the loss or damage results from wilful misconduct or gross negligence on the
part of the carrier or persons for whom he is responsible under article 2, the
carrier shall not be entitled to avail himself of the provisions of this Convention
which exclude his liability wholly or in part or which 1imit the compensation
payable. The same rulé shall apply to a person for whom the carrier is responsible
under article 2 if that person's liabllity is involved and the loss or damage results
from wilful misconduct or gross negligence by that person.

3. Subject to the provisions of the preceding paragraph, the total amount of
compensation payable by the carrier and by the persons for whom the carrier is
responsible under article 2 shall not exceed the amounts prescribed in the preceding

sections of this chapter.

Article 14
1. The franc referred to in this Convention shall be the gold franc weighing
10/31 gramme and being of millesimal fineness 900,
2, The conversion of amounts in gold francs into the national currency of the State
whose court or tribunal is seized of the case shall be effected at the official value
in that currency of the unit defined in the preceding paragraph, or, if there is no
such official value, at the value determined by the competent authority of the State

'concerned.
CHAPTER V

ACTIONS

Article 15

1. In legal proceedings arising out of carriage under this Convention, the plaintiff
may bring an action in any court or tribunal of a Contracting State designated by
agreement between the parties and, in addition, in the courts or tribunals of the

State within whose territory is situafé&:



() the place where the defendant has his principal place of business, is
habitually resident or has the place of business through which the
contract of carriage was made; or

(b) +the place where the loss or damage occurred; or

(c) +the place of departure or of destination of carriage;
and in no other court or tribunal,
2. Where, in respect of a claim to which paragraph 1 of this article applies, an
action is pending before a court or tribunal competent under that paragraph or where,
in respect of such a claim, a judgement has been entered by such a court or tribunal,
no new action shall be started on the same grounds between the same parties unless
the judgement of the court or tribunal before which the first action was brought is
not enforceable in the State in which the new action is brought.
3. Where, in respect of a claim to which paragraph 1 of this article applies, a
judgement entered by a court or tribunal of a Contracting State competent under that
paragraph has become enforceable in that State, it shall become enforceable in each of
the other Contracting States as soon as the formalities required in the State
concerned have been complied with., The quéestion of the merits of the case shall not
be reopened.
4. The provisions of the preceding paragraph shall apply to judgements after trial,
judgements by default and settlements confirmed by an order of the court, but shall
not apply to interim judgements or to awards of damages in addition té costs against
a plaintiff who fails wholly or partly in his action. |
5e Security for costs of proceédings arising out of carriage under this Convention
shall not be required from nationals of Contracting States who have their residence or

a place of business in one of those States.
Article 16

1. Nothing in article 15, paragraph 1, shall affect the provisions concerning
jurisdictional competence contained in the revised Convention for the Navigation of
the Rhine, signed at Mannheim on 17 October 1868, in the text of 20 November 1963.
2. The following shall be assimilated to the judgements referred to in article 15,
paragraph 3, of this Convention:

(a) judgements delivered by a court or tribunal of a Contracting State

competent under the revised Convention for the Navigation of the Rhine;



(b) decisions of the Appeals Chamber of the Central Commission for the
Navigation of the Rhine, delivered on an appeal against the judgement
of a court or tribunal of a Contracting State competent under the

revised Convention for the Navigation of the Rhine.

Article 17

1. The period of limitation for actions arising out of the death of, or personal
injury or any other bodily oxr mental harm to;~a'passengér shall be three years.

The period of limitation shall run from the date on which the loss or damage
has come to the knowledge of the person suffering it. The period of limitation shall
not, however, exceed five years from the date of the accident.

2. The period of limitation for actions arising out of carriage under this
Convention, other than the actions referred to in paragraph 1, 'shall in all cases be
one year,

The period of limitation shall'run from the date on whiéh the vessel arrived at
the place of destination of the paésenger or, in the case of non-arrival, from the
date on which the vessel ought to-have arrived.

3. A written claim shall suspend the period of limitation until such date as the
carrier rejects the claim by notification in writing and returns any documents handed
to him in support of the claim. If a part of the claim is admitted, the period of
limitation shall start to run again only in respect of that part of the claim still
in dispute. The burden. of proof of receipt of the claim or of the reply and of the
return of the documents shall rest with the party invoking those facts. Further
claims on the same subject shall not suspend the running of the period of limitation
unless the carrier agrees to consider them,

4, Subject to the provisions of the preceding paragraph, the suspension of the
period of limitation shall be governed by the provisions of the law of the court or
tribunal seized of the case, excluding the rules relating to conflict of laws. Fresh

accrual of rights of action shall also be governed by that law.



CHAPTER VI
NULLITY OF STIPULATIONS CONTRARY TO THE CONVENTION
Article 18 T

1. Any stipulation which would directly or indirectly derogate from the provisions
of this Convention shall be nyll and void. The nullity of such a stipulation shall
not entail the nullity of the other provisions of the contract.

2. In particular, any clause assigning to the carrier the benefit of any insurance
taken out in favour of the passenger, or any similar clause, or any clause shifting
the burden of proof, shall be null and void.

3, Any clause attributing competence to an arbitral tribunal, if it is stipulated
prior to the event that caused the damage, shall likewise be null and void.

CHAPTER VII

FINAL PROVISIONS

Article 19

1., This Convention is open for signature or accession by States members of the
Economic Commission for Europe and States admitted to the Commission in a consultative
capacity under paragraph 8 of the Commission's terms of reference.

2. Such States as may participate in certain activities of the Economic Commission
for Europe in accordance with paragraph 11 of the Commission's terms Bf reference may
become Contracting Parties to this Convention by acceding thereto after its entry into
force,

3 The Convention shall bé open for signature until 30 April 1977'ihclusive.
Thereafter, it shall be open for accession, .

4. This Convention shall be subject to ratification by the signatory States.

5 The instruments of ratification or accession shall be deposited with the

Secretary-General of the United Nations,
Article 20

1. This Convention shall enter into force on the ninetieth day after three of the
States referred to in article 19, paragraph 1, have deposited their instruments of

ratification or accession.

- 10 -



2., With respect to any State which ratifies or accedes to this Convention after
three States have deposited their instruments of ratification or accession, the
Convention shall enter into force on the ninetieth day after the said State has

deposited its instrument of ratification or accession,
Article 21

1. Any Contracting Party may denounce this Convention by giving notice of
denunciation to the Secretary-General of the United Nations,
2. The denunciation shall take effect twelve months after the date on which the

Secretary-General receives the notice of denunciation,
Article 22

If, after the entry into force of.this Convention, the number of Contracting
Parties is reduced, as a result of denunciations, to less than three, the Convention
shall cease to be in force from the date on which the last of such denunciations
takes effect,

Article 23

1. Any State may, at the time of depositing its instrument of ratification or
accession, declare by notice addressed to the Secretary-General of the United Nations
that it will not apply the provisions of this Convention to contracts of carriage
under which the place of embarkation or the place of disembarkation, or both these
places, are situated in certain parts of its territory.

2. The declaration provided for in paragraph 1 of this article may be made,
withdrawn or modified at any later date; in such case, the declaration, withdrawal
or modification shall take effect as from the ninetieth day after receipt of the
notice by the Secretary-General of the United Nations.

Article 24

Any dispute between two or more Contracting Parties relating to the
interpretation or application of this Convention which the parties are unable to
settle by negotiation or other means may, at the request of any one of the Contracting

Parties concerned, be referred for settlement to the International Court of Justice.

-1 -



Article 25
1. Any Contracting Party may, at the time of signing, ratifying, or acceding to

this Convention, declare by notice addressed to the Secretary-General of the

United Nations that it does not consider itself bound by article 24 of the Convention.
The other Contracting Parties shall not be bound by article 24 with respect to any
Contracting Party which has entered such a reservation.

2. The declaration referred to in paragraph 1 of this article may be withdrawn at
any time by notice addressed to the Secretary-General of the United Nations.

Article 26

No reservation. other than those provided for in articles 23 and 25 of this

Convention shall be allowed,

Article 27

1., After this Convention has been in force for three years, any Contracting Party
may, by notice addressed to the Secretary-General of the United Nations, request that
a conference be convened for the purpose of amending or reviewing the Convention.

The Secretary-General shall notify all Contracting Parties of the request and a
conference shall be convened by the Secretary-General for that purpose if, within a
period of four months from 'the date of the notification sent by the Secretary-General,
not less than one-third o{lthe Contracting Parties signify their assent to the request.
2, If a conference is convened in pursuance of paragraph 1 of this article, the
Secretary-General shall so advise all the Contracting Parties and invite them to
submit, within a period of three months, the proposals which they wish the conference
to consider. The Secretary-General shall circulate to all Contracting Parties the
provisional agenda for the conference, together with the texts of such proposals, at
least three months before the opening date of the conference.

3+ The Secretary-General shall invite to any conference convened in pursuance of
this article all the States referred to in article 19, paragraph 1, and also the
States which have become Contracting Parties under article 19, paragraph 2.

Article 28

In addition to communicating to them the notices provided for in article 27, the
Secretary-General of the United Nations shall notify the States referred to in
article 19, paragraph 1, and the States which have become Contracting Parties under
article 19, paragraph 2, of:

- 12 -



(a)
(b)
(c)
(a)
(e)
(£)

ratifications and accessions under article 19;

the dates of entry into force of this Convention pursuant to article 20;
denunciations under article 21;

the termination of this Convention under article 22;

notices received under article 23;

notices received under article 25.

Article 29

This Convention is done in a single copy in English, French and Russian. The

text thereof in German is attached thereto, At the time of signing this Convention

or of depositing its instrument of ratification or accession, any State may declare

that it adopts the English, French, Russian or German text; in that case, the said

text shall also be authoritative in relations-between the Contracting Parties which
have exercised this right and adopted the same text. 1In all.other cases, the English,

French and Russian texts shall be authentic.

Article 30

After 30 April 1977, the original of this Convention and the German text
attached thereto shall be deposited with the Secretary-General of the United Nations,
who shall transmit to each of the States mentioned in article 19, paragraphs 1 and 2,

certified true copies of the original and of the German text.

-13 -



IN WITNESS WHEREQF, the undersigned, being duly authorized thereto, have sigmned
this Convention,

DONE at Geneva, this first day of May one thousand nine hundred and seventy-six,
in a single copy in the English, French and Russian languages, the three texts being
equally authentic.,

- 14 -



CONVENTION
RELATIVE AU CONTRAT DE TRANSPORT INTERNATIONAL
DE VOYAGEURS ET DE BAGAGES EN NAVIGATION INTERIEUR% (CVN)
CHAPITRE I
CHAMP D'APPLICATION

Article premier

1. La présente Convention s'applique & tout contrat de transport de voyageurs et,
le cas échéant, de leurs bagages, en navigation intérieure, lorsqu'il est prévu au
contrat que le transport emprunte les eaux d'au moins deux Etats et que'le lieu
d'embarquement ou le lieu de débarquement, ou l'un et l'autre de ces lieux, sont
situés sur ‘le territoire d'un Etat contractant. Il en est de méme si le bitiment
utilisé n'est pas un bateau de navigation intérieure et quels que soient le pavillon,
1'immatriculation du bateau et le domicile ou la nationalité des parties.
2. La présente Convention ne s'applique pas lorsque le contrat de transport
est soumis

a) au droit maritime du fait de l'emprunt de la mer;

b) au droit ferroviaire en vertu d'une Convention internationale.
3. Pour 1l'application de la présente Convention,

a) il faut entendre par

i) transporteur, toute personne qui, & titre professionnel, s'engage,

en vertu d'un contrat de transport individuel ou collectif,
4 transporter une ou plusieurs personnes et, le cas échéant, leurs
bagages, qu'elle exdécute ou non elle-méme ce. transport;

ii) voyageur, toute personne qui, en exécution d'un contrat de transport
conclu par elle ou pour elle, est transportée a titre onéreux ou
gratuit par un transporteur;l

b) le terme "bagage" comprend tout objet transporté sous un contrat de
transport, y compris les véhicules, mais non les autocars et camions

en trafic commercial.

4. La présente Convention s'applique lorsque le contrat de transport est conclu

par un Etat ou une personne morale de droit public.



CHAPITRE II
PERSONNES DONT” REPOND LE TRANSPORTEUR
Article 2

Pour l'application de la présente Convention, le transporteur répond, comme
de ses propres actes et omissions, des actes et omissions de ses préposés et de
toutes autres personnes aux services desquelles il a recours pour 1l'exécution des
obligations qui lui incombent en vertu du contrat de transport, lorsque ces préposés

ou ces personnes agissent dans l'exercice de leurs fonctions.

CHAPITRE ITI

TITRES DE TRANSPORT

Section 1 - Des voyageurs

Article 5

1. Dans le transport de voyageurs, le transporteur doit délivrer un billet
individuel ou collectif. L'absence, 1l'irrégularité ou la perte du billet n'affectent
ni l'existence, ni la validité du contrat de transport qui reste soumis aux
dispositions de la présente Convention.

2. Le billet doit désigner lé tramsporteur ot indiquer que le contrat est soumis,
nonobstant toute clause contraire, aux dispositions de la présente Convention,
moyennant la mention "CVN applicable".

3. Le transporteur est responsable du préjudice que la violation des obligations
qui lui incombent en vertu du présent article peut causer au voyageur.

4. Le billet fait foi, jusqu'a preuve du contraire, des mentions qui y figurent.
5. Sauf mention contraire, portée sur le billet, celui-ci, lorsqu'il n'est pas

nominatif, demeure cessible tant que le voyage n'a pas commencé.
Section 2 - Des bagages

Article 4

1. Jorsqu'un voyageur veut remettre des bagages au transporteur et que celui-ci

les accepte, le transporteur peut émettre un bulletin ou tout autre document

similaire, le cas échéant en combinaison avec le billet, afin de constater



le nombre et la nature des bagages qui lui sont remis; & la demande du voyageur,

ce bulletin est obligatoirement délivxé.

2. A1 cas ou un bulletin a été émis, le transporteur de bonne foi délivre vala-
blement les bagages au détenteur du bulletin. A défaut de préséntation du bulletin,
le transporteur n'est tenu de livrer les bagages couverts par ce document que si

la personne qui demande cette livraison justifie de son droit; si cette justification
semble insuffisante, le transporteur peut exiger une caution adéquate qui sera
restitude dans le délai d'un an & dater du jour ol elle a été versée.

3. Les bagages non enlevés a l'arrivée dﬁ bateau, qu'ils fassent ou non 1l'objet
d'un bulletin, sont déposés dans un endroit slir et approprié. Le transporteur en est
gardien pour le compte du voyageur; il peut confier cette garde & un tiers. Le gardien
a droit & une rémunération équitable. Le dépdt est régi, pour le surplus, par le

droit du lieu ol les bagages ont été déposés.
CHAPITRE IV
R#SPONSABILITE DU TRANSPORTEUR
Section 1 - Des dommages aux personnes

Article 5

1. Te transporteur est responsable du préjudice résultant de la moxrt, des blessures

.

ou toutes autres atteintes a 1'intégrité physique ou mentale causées au voyageur
par un accident en relafion avec le transport et survenu pendant que ledit voyageur
se trouve sur le bateau ou pendant qu'il y embarque ou qu'il en débarque, ou survenu
du fait du chargement ou de l'enlévement des bagages et qui est imputable a la
faute du transporteur ou des personnes dont -il r<pond aux termes de l'article 2.
Cette faute est prdésumée, sauf preuve contraire, si la mort, les blessures ou les
autres atteintes a 1'intégrité physique ou mentale du passager ont été causées par
un naufrage, abordage, échouement, explosion ou incendie ou sont en relation avec
1'un de ces événements.
2. Le transporteur est responsable du préjudice visé au paragraphe 1 lorsque ce
préjudice,

a) a été causé par des défectuosités du bateau ou le mauvais fonctionnement

de l1l'appareillage de bord; ou



b) est imputable & la faute de la personne dont le transporteur aurait pris
le bateau en location ou des personnes dont celle-ci, aux termes de

1'article 2, elit répondu si elle avait été elle-méme le transporteur.
Article 6

La loi nationale jugée applicable par la juridiction saisie détermine 1'importance
du préjudice résultant de la mort, des blessures ou.de toutes autres atteintes 3
1'intégrité physique ou mentale causées au voyageur ainsi que les personnes ayant

droit & 1'indemnisation.
Article

1. Ie total des dommages-intéréts & payer par le transporteur pour le méme événement
ne peut dépasser 200 000 francs par victime. ‘

2. Ie montant visé au paragraphe 1l du présent article ne comprend pas les frais de
justice ou autres ffais engagés par les parties pour faire valoir leurs droits et

dont le paiement ou le remboursement pourrait incomber au transporteur, ni les
intéréts calculés conformément & la loi jugée applicable par la juridiction saisie.

3. Une limite plus élevée peut étre convenue entre les parties au contrat de
transport. Sauf clause contraire, une telle convention bénéficie a toutes les personnes
qui ont droit a méparation.

4. les limitations des dommages-intéréts fixées en vertu du présent . article
s'appliquent a 1'ensemble des créances nées de la mort, des blessures ou de toutes
autres atteintes & 1'intégrité physique ou mentale causées au voyageur. S'il y a
plusieurs créanciers et si le total de leurs créances dépasse le maximum fixé, les

créances subissent une réduction proportionnelle.

Section 2 - Des dommages aux bagages

Article 8

1. le transporteur est responsable du préjudice résultant de la perte totale ou
partielle des hagages ainsi que de leur avarie. si le fait géndérateur de ce préjudice
a eu lieu au cours du transport et est imputable & la faute du transporteur ou des
personnes dont il répond aux termes de 1l'article 2. Cotte faute est présumée, sauf

preuve contraire :



a) lorsque la perte ou l'avarie des bagages a été causée par un naufrage,
abordage, échouement, explosion ou incendie ou est en relation avec 1l'un de
ces événements; ou

b) lorsque ces bagages ont été remis au transporteur : entre le moment de leur
prise en charge par ce dernier, et le moment, soit de l'enlévement par
1'ayant droit, soit du dépdt prévu & 1l'article 4.

2. La lettre b) du paragraphe 1 du présent article ne s'applique pas aux véhicules
transportés & bord du bateau ni aux bagages se trouvant & 1l'intérieur de ces véhicules
ou sur ceux-ci.

3. Le transporteur est responsable du préjudice visé au paragraphe 1 lorsque ce
préjudice

a) a été causé par des défectuosités du bateau ou le mauvais fonctionnement
de l'appareillage de bord;

b) est imputable 4 la faute de la personne dont le transporteur aurait pris
le bateau en location ou des personnes dont celle-ci, aux termes de

1'article 2, eﬁt'répondu si elle avait €été elle-méme le transporteur.

Article 9

1. Le débarquement du voyageur sans réclamation, en ce qui concerne ses bagages,
fait présumer, sauf preuve contraire, qu'il les a enlevés complets et en bon état.
La réclamation doit étre adressée au transporteur, soit oralement, soit par écrit,
dans les sept jours consécutifs qui suivent le débarquement du voyageur.

2. Le voyageur est déchargé des obligations qui lui incombent en vertu du
paragraphe précédent si la perte ou 1'état des bagages a été constaté

contradictoirement.
Article 10

1. Lorsque les bagages ont disparu et que le voyageur en demande la livraison au
transporteur, ces bagages sont réputés perdus s'ils ne sont pas livrés dans les
quatorze jours suivant la demande.

2. Si un bagage réputé perdu est retrouvé dans le délai d'un an aprés la date

a4 laquelle le voyageur en a demandé la livraison, le transporteur fait toute

diligence raisonnable pour en aviser le voyageur. Dans les trente jours qui suivent



‘la, réception de l'avis, le voyageur peut se faire livrer le bagage, soit au lieu de
départ, soit au lieu prévu pour la livraison. Dans ce cas, il devra restituer

toute indemmnité pour perte, sous réserve, toutefois, de tous droits éventuels i une
indemnité pour avarie, due en vertu de la présente Convention, ou & une indemnité

pour retard qui serait due en vertu du droit national applicable.
Article 11

1. Quand, en vertu des dispositions de la présente Convention, une indemnité pour
perte totale ou partielle des bagages ou pour leur avarie est mise & la charge du
transporteur, il peut étre réclamé le montant du préjudice sans que ce montant puisse
excéder 5 000 francs par voyageur; il peut en outre étre réclamé le montant du
préjudice pour perte ou avarie d'un véhicule transporté, sans que ce montant puisse
excéder- 15 000 francs par véhicule.

2. Les montants visés au paragraphe 1 du présent article ne comprennent pas les
frais de justice ou autres frais engagés par les parties pour faire valoir leurs
droits et dont le paiement ou le remboursement pourrait incomber au transporteur,
ni les intéréts calculés conformément & la loi jugée applicable par la juridiction
saisie.

3 Des limites plus élevées peuvent étre convenues entre les parties au contrat

de transport.

Section 3 - Dispositions communes

Article 12

1. Le transporteur est déchargé en tout ou en partie de sa responsabilité telle
qu'elle résulte de la présente Convention dans la mesure ou le préjudice provient
d'une faute du voyageur ou d'un comportement de celui-ci qui n'est pas conforme
a\1a conduite normale d'un voyageur.

2. Lorsque le transporteur est responsable du préjudice mais qu'un tiers y a
contribué par ses actes ou par ses omissions, le transporteur répond pour le tout,

sans préjudice des recours qu'il pourrait exercer contre ce tiers.



3. Le transporteur est déchargé de la responsabilité qui lui incombe en vertu de la
présente Convention lorsque le dommage a été causé par un accident nucléaire et que,
en vertu des prescriptions spéciales en vigueur dans un Etat contractant réglant la
responsabilité dans le domaine de l1l'énergie nucléaire, l'exploitant d'une installation

nmicléaire ou une autre personne qui: lui est substituée est responsable de ce dommage.

Article 13

1. Dans tous les cas régis par la présente Counvention, toute action en responsabilité,
a4 quelque titre et pour quelque cause que ce soit, ne peut étre exercée contre le
transporteir ou contre les personnes dont il répond aux termes de l'article 2, que
dane les conditions et limites qui s'y trouvent prévues.

2. Ie transporteur n'a pas le droit de se prévaloir des dispositions de la présente
Convention qui excluent en tout ou en partie sa responsabilité ou qui limitent les
indemnités dues, si le préjudice résulte d'un dol ou d'une faute lourde imputable

au transporteur ou aux personnes dont il répond aux termes de l'article 2. Il en es?t
de méme pour une personne dont le transporteur répond aux termes de l'article 2,
lorsque la responsabilité de cette personne est mise en cause et que le préjudice
résulte de son dol ou d'une faute lourde commise par elle.

3. Sous réserve de l'application du paragraphe précédent, le total des indemnités
dues par 1le transporteur et par les personnes dont le transporteur répond aux termes
de l'article 2 ne peut pas dépasser les montants prévus aux sections précédentes

du présent chapitre.

Article 14

1. Ie franc visé dans la présente Convention s'entend du franc-or d'un

poids de 10/31 de gramme au titre de 0.900 de fin.

2. Les montants en francs-or seront convertis dans la monnaie nationale de 1'Etat
de la juridiction saisie suivant la valeur officielle de cette monnaie par rapport
3 1'unité définie au paragraphe précédent ou, au cas ol ce cours officiel ne serait

pas fixé, suivant le cours déterminé par 1'autorité compétente de 1'Etat intdéressé.



CHAPITRE V

ACTIONS

Article 15

1. Pour tous litiges auxquels donnent lieu les transports soumis a la présente
Convention, le demandeur peut saisir, & son choix, en dehors des juridictions
des Etats contractants désignés d'un commun accord par les parties, les
juridictions de 1'Etat sur le territoire duquel est situé :

a) le lieu ou le défendeur a son établissément principal, sa résidence
habituelle ou 1'établissement par l'entremise duquel le contrat de
transport a été conclu, ou

b) le lieu ol le préjudice a pris naissance, ou

c) le lieu du point de départ ou de destination du transport,

et ne peut saisir que ces Jjuridictions.

2. Lorsque, dans un litige auquel s'applique le paragraphe 1 du présent article,
une action est en instance devant une juridiction compétente en vertu de ce
paragraphe, ou lorsque dans un tel litige un jugement a été prononcé par une telle
juridictibn, il ne peut &tre intenté aucune nouvelle action pour la méme cause entre
les mémes parties, & moins que la décision de la juridiction devant laquelle la
premiére action a été intentée ne soit pas susceptible d'étre exécutée dans 1'Etat

ol la nouvelle action est intentée.

3. lorsque, dans un litige auquel s'applique le paragraphe premier du présent
article, un jugement rendu par une juridiction d'un Etat contractant, compétent

en vertu de ce paragraphe, est devenu exécutoire dans cet Etat, il devient exécutoire
dans chacun des autres Etats contracfants.dés que les formalités prévues a cet effet
dans 1'Etat intéressé ont été accomplies. La révision au fond de 1l'affaire est exclue.
4, Les dispositions du paragraphe précédent s'appliquent aux jugements
contradictoires, aux jugements par défaut et aux transactions judiciaires mais

ne s'appliquent ni aux jugements qui ne sont exécultoires que par provision, ni aux
condamnations en dommages et intéréts qui seraient prononcdes en sus des dépens

contre un demandeur en raison du rejet total ou partiel de sa demande.



5. Il ne peut étre exigé de caution de ressortissants d'Etats contractants ayant
leur domicile ou un établissement dans un de ces Etats pour assurer le paiement des
dépens a l'occasion des actions en justice auxquelles donnent lieu les transports

soumis & la présente Conyention.

1. Le paragraphe 1 de l'article 15 ne porte pas atteinte aux compétences
juridictionnelles prévues dans la Convention révisée pour la navigation du Rhin,
signée 3 Mannheim le 17 octobre 1868, dans sa teneur du 20 novembre 1963.
2. Sont assimilés aux jugements visés au paragraphe 3 de l'article 15 de
la présente Convention. ‘
a) les jugements reudus par une. juridiction d'un Etat contractant compétent
en vertu de la Convention révisée pour la navigation du Rhin;
b) les arréts de la Chambre des appels de la Commission centrale pour
la navigation du Rhin rendus sur appel interjets contre le jugement
d'un tribunal d'un Etat contractant compétent, en vertu de la

Convention révisée pour la navigation du Rhin.

Article 17

1. les actions auxquelles peuvent donner lieu la mort, les blessures ou toutes autres
atteintes a 1'intégrité physique ou mentale d'un voyageur se prescrivent dans le
délai de trois ans.

La prescription court & partir du jour ou la personne qui a subi le préjudice
en a eu éonnaissance.'Toutefois, le délai de prescription ne peut dépasser cing ans
a dater de 1l'accident.

2. les actions auxquelles peuvent donner lieu les transports soumis a 'la présente
Convention, autres que celles qui sont visées au paragraphe premier, se prescrivent
dans tous les cas dans le délai d'un an.

La prescription court & partir du jour ol le bateau eést arrivé au lieu de
destination du voyageur ou, en cas de non—arri?ée, a4 partir du jour ou il aurait

dd y arriver.



3. Une réclamation écrite suspend la prescription jusqu'au jour ol le transporteur
repousse la réclamation par écrit et restitue les pidces qui lui auraient été remises
a4 1'appui de celle-ci. En cas d'acceptation partielle de la réclamation, la
prescription ne reprend son cours que pour la partie de la réclamation qui reste
litigieuse. La preuve de la réception de la réclamation ou de la réponse et de la
restitution des piéces est & la charge de la partie qui invoque ce fait. Les récla-
mations ultérieures ayant le méme objet ne suspendent pas la prescription & moins

que le transporteur n'ait accepté de les examiner.

4. Sous réserve du paragraphe précédent, la suspension de la prescription est régie
par la loi de la juridiction saisie, & l'exclusion des regles relatives au conflit de

lois. L'interruption de la prescription est également régie par cette loi.
CIAPI''RE VI
NULLITE DES DISPOSITIONS CONTRAIRES A LA CONVENTL1ON
Article 18

1. Est nulle et de nul effet toute stipulation qui, directement ou indirectement,
dérogerait aux stipulations de la présente Convention. La nullité de telles
stipulations n'entraine pas la nnllité des autres dispositions du contrat.

2. En particulier, seraijent nulles toute clause par laquelle le transporteur se
ferait céder le bénéfice d'une assurance quelconque établie au profit ‘du voyageur
ou toute autre clause analogue, ainsi que toute clause déplagant le fardean

de la preuve. '

3. EBst également nulle toute clause attribuant compétence a un tribunal arbitral

qui serait stipulée avant 1'événement qui a causé le dommage.

CHAPITRE VITI

DISPOSITIONS FINALES
Article 1

1. La présente Convention est ouverte a la signature ou & 1l'adhésion des Etats
membres de la Commission économique pour 1'BEurope et des Etats admis a la Commission

a titre consultatif conformément au paragraphe 8 du mandat de cette Commission.
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2. les Etats susceptibles de participer & cértainé travaux de la Commission
économique pcur l'Europe en application du paragraphe 11 du mandat de cette Commission
peuvent devenir Parties contractantes & la présente Convention en y adhérant apres

son entrée en vigueur.

3. JLa Convention sera ouverte & la signature jusqu'au 30 avril 1977 inclus.

Aprés cette date, elle sera ouverte a l'adhésion.

4. la présente Convention sera soumise & la ratification des Etats signataires.

5. Les instruments de ratification ou d'adhésion seront déposés auprés du

Secrétaire général de 1l'Organisation des Nations Unies.
Article 20

1. lLa présente Convention entrera en vigueur le quatre-vingt-dixieme jour apras
que trois des Etats mentionnés aua paragraphe 1 de l'article 19 auront déposé leur
instrument de ratification ou d'adhésion.

2. Pour chaque Etat qui la ratifiera ou y adhérera aprés que trois Etats auront
déposé leur instrument de ratification ou d'adhésion, la présente Convention entrera
en vigueur le quatre-vingt-dixiéme jour qui suivra le dép6ét de 1l'instrument de

ratification ou d'adhésion dudit Etat.
Article 21

1. Chaque Partie contractante pourra dénoncer la présente Convention par
notification adressée au Secrétaire général de 1'Organisation des Nations Unies.
2. La dénonciation prendra effet douze mois apriés la date a4 laquelle le

Secrétaire général en aura regu notification.
Article 22

Si, aprés l'entrée en vigueur de la présente Convention, le nombre de Parties
contractantes se trouve, par suite de dénonciations, ramené 4 moins de trois, la
présente Convention cessera d'étre en vigueur i partir de la date & laquelle

la derniere de ces dénonciations prendra effet.

Article 23
l. Tout Etat pourra, lors du dépdét de son instrument de ratification ou d'adhésion,
déclarer par une notification adressée_au Secrétaire général de 1'Organisation

des Nations Unies, qu'il n'appliquera pas les dispositions de la présente Convention

-1 -



aux contrats de transport dont le lieu d'embarquement ou de débarquement, tel qu'il
est prévu au contrat ou 1l'un et l'auntre, sont situés sur des parties déterminées

de son territoire.

2. lLa déclaration prévue au paragraphe 1 du présent article pourra étre faite,
retiréde o1 modifiée a tout moment ultérieur; dans ce cas la déclaration, le retrait
ou la modification, prend son effet & dater du quatre-vingt-dixieme jour suivant la
réception de la notification par le Secrétaire général de 1'Organisation

des Nations Unies.

Article 24

Tout différend entre deux ou plusieurs Parties contractantes touchant
1'interprétation ou l'application de la présente Convention que les parties n'auront
pu régler par voie de négociation ou par un autre mode de réglement pourra étre porté,
a4 la requéte de l'une quelconque des Parties contractantes intéressées, devant la

Cour internationale de Justice, pour étre tranché par elle.

Article 25

1. Chaque Partie contractante pourra, au moment ol elle signera ou ratifiera la
présente Convention ou y adhérera, déclarer par une notification adressée au
Secrétaire général de 1l'Organisation des Nations Unies, qu'elle ne se considére pas
lide par 1l'article 24 de la Convention. les autres Parties contractantes ne seront
pas liées par l'article 24 envers toute Partie contractante qui aura formulé une
telle réserve.

2. La déclaration visée au paragraphe 1 du présent article pourra étre retirde

3 tout moment par une notification adressée au Secrdétaire giéndéral de 1'Organisation

des Nations Unies.
Article 26

Aucune réserve autre que celles prévues aux articles 23 et 25 de 1la

présente Convention, ne sera admise.
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Article 27

1. Aprés que la présente Convention aura été en vigueur pendant trois ans, toute
Partie contractante pourra, par une notification adressée au Secrétaire général

de 1'Organisation des Nations Unies, demander la convocation d'une conférence

3 1l'effet d'amender ou de réviser la présente Convention. le Secrétaire général
notifiera cette demande & toutes les Parties contractantes et convoquera une
conférence & ces fins si, dans un délai de quatre mois & dater de la notification
adressée par lui, le tiers au moins des Parties contractantes lui signifient

leur assentiment a cette demande.

2. Bi une conférence est convoquée conformément au paragraphe 1 du présent article,
le Secrétaire général en avisera toutes les Parties contractantes et les invitera

a présenter, dans un délai de trois mois, les propositions qu'elles souhaiteraient
voir examiner par la Conférence. le Secrétaire général communiquera & toutes les
Parties contractantes l'ordre du jour provisoire de la conférence, ainsi que le texte
de ces propositions, trois mois au moins avant la date d'ouverture de la conférence.
3. Le Secrétaire général invitera & toute conférence convoquée conformément au
présent article tous les Etats visés au paragraphe 1 de l'article 19, ainsi que les

Etats devenus Parties contractantes en application du paragraphe 2 de l'article 19.
Article 28

Outre 1es.notifications prévues a llarticle 27, le Secrétaire géndéral de
1'Organisation des Nations Unies notifiera aux Etats visés au paragraphe 1 de
1'article 19, ainsi qu'aux Etats devenus Parties contractantes en application du
paragraphe 2 de l'article 19 :

a) les ratifications et adhésions en vertu de l'article 19,

b) les dates auxquelles la présente Convention entrera en vigueur conformément

a 1l'article 20,

c) 1les dénonciations en vertu de 1l'article 21,

d) 1'abrogation de la présente Convention conformément & 1l'article 22,

e) les notifications regues conformément & l'article 23,

f) les notifications regues conformément 3 1'article 25.
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La présente Convention est faite en un seul exemplaire en langues anglaise,
frangaise et russe. Il y est joint le texte en langue allemande. An moment ou il
gigne la présente Convention ou dépose son instrument de ratification ou d'adhésion,
tout Etat peut déclarer qu'il adopte ou le texte anglais, frangais, russe ou le
texte allemand; dans ce cas, ledit texte vaudra également dans les rapports entre
les Parties contractantes qui auront usé du méme droit et adopté le méme texte.

Les trois textes anglais, frangais et russe feront foi dans tout autre cas.

Article 30
Aprés le 30 avril 1977, l'original de la présente Convention et le texte
en langue allemande qui y est joint seront déposés auprés du Secrétaire général
de 1'Organisation des Nations Unies qui transmettra & chacun des Etats visés
aux paragraphes 1 et 2 de l'article 19 des copies certifiées conformes de cet

original et du texte en langue allemande.
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EN FOI DE QUOI les soussignés, & ce dfiment antorisés, ont signé la
présente Convention.

FAIT & Genéve, le premier mai mil neuf cent soixante-seize, en un
seul exemplaire, en langues anglaise, frangaise et russe, les trois textes

faisant également foi.
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KOHBEHIMA O LOTOBOPE MEXIYHAPOIHOW IEPEBO3KU
MTACCAYMPOB W FATAXA 120 BHB;TPEHHHM BOIHHM ITYTAM
KIMB

TJABA I

OBJIACTb ITPMMEH EHUA

CraTba mepsas

1. Hacrosmas KOHBEHmMA NpUMEHAETCHA KO BCAKOMY AOTOBODY NMEPeBO3KM NACCARXUPOB H, B COOT-
BETCTBYDHUX cCayuasax, ux 6araxa N0 BHYTPEHHMM BOIZHHM NYTAM, KOrZa B JOroBOope OpPeLycMOT-
POHO, YTO nepeBO3KAa UPOM3BOAUTCA DO BOLHHM IYTAM He MeHee ABYX rOCYXADPCTB H UTO MECTO
nocanKy XM MECTO BHCALKH, WIH M TO M Xpyroe, HaXOAATCA HAa TEPPUTOPHM OxHOro u3 Jlloro-
BapHBaADMKUXCA IOCYR&pCTB. KouBeHnuA npUMeHAeTCA M B TOM Clyuae, €CIH HCOHOJAb3yeMoe CYLHO
He ABJIAETCA CYAHOM BHYTPDEHHEro IUIaBaHHA, M HE3aBHCHMO OT HANHOH&NBHOrO d¢uara, CTPaHH
PerncTpanuy CyZH& X MEeCTOXMTEAbCTBA WIHM I'DaxJaHCTBa 3aKADUADMUX KLOTOBODP CTOPOH.
2. Hacroamasn KouBeHnnsa He npuMeHAeTCA, €CIM Ha JOroBOp NEepeBO3KH DPACIHPOCTPaHANTCA
a) wnonoxeuua MOPCKOI'O IpaBa B CHIY TOro, 4TO HEpeBO3KA OCYMECTBIAAETCA UACTHUHO
no MOpm;
b) NOJIOXEHHA XEeNE3HOJOPOXHOI'0 npaBa B CHNY kKakof-vin60 MexnyHaponHO# KOHBEHIMH.
3. Ilpu npumeneHun Hacrosmeit KoHBeHnuu
a) caenyeT MOHMMATH:
i) OoJ TepeBO3UNKOM: apnfoe AHLO0, KOTOPOE B KauecTBe DpodPeCCHOHaILHOTO
nepeBo3unkKa o6aaye1'ca BO HCOOJHEeHHEe HHIANBHAYAABPHOTO WIH KOJJEKTHBHOIO
AOTOBOpA NEepeBO3KH NIepeBe3TH ORHO HJIH HECKOJAbKO JMI M, B cooraeicrayn-
mUX cayvasx, ux 6arax, He3aBHCHMO OT TOr0, CaMO JH OHO BHIOJHAET 3TY
nepeBO3KY MIX HeT;
ii) oK TacCaXHPOM: anboe AUmO, KOTOpOe BO HMCNOAHEHHe JOroBOpPa NEepeBO3KH,
3aKJIDYEHHOr0 MM CAMHM WIM OT €ro HMeHH, IepeBO3HTCA 38 Inarty miu 6ec-
IN1aTHO NEepPeBO34YHKOM;
b) TepMEH "Garax" osHawaer: anGoffi npesMeT, NepeBO3UMHY B COOTBETCTBHM C JOTOBO=
POM IEepeBO3KH, BKIDYAA TPAHCHOPTHHE CpelCcTBa, HO KCKIDYAA 8BTOOYCH M IPy30-
BHEe aBTOMOGMAM, HCHOJb3YyeMbe RJIA KOMMEDYECKHX NMEepeBO30K.
4. Hacroamaa KOHBeHOUA HpUMEHAETCA, €CIHM LOTOBOP HEPEBO3KM 3aKIDWEH rOCYAapCTBOM HIH

DPURUYEGCKKUM JNHOOM NYGAMUHOrO mpaBa.
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2. B cnyvae Bhnaum 6araxHo#ft KBUTaHOUM cuuTaerca, 4To gelicTByomu#t KOGpPOCOBECTHO me-
PeBO3QUK NpousBesn neficTBHTenbHYD BHEauy 6araxa, €ClId OH Bnuan 6arax npefbABATEND Garax-
HO#t kBUTEHOUU. Ecan xBHTARHUMA He NPEXbABAAETCH, TO NEPEBO3UHK 00643aH BHEATH Oarax,

Ha KOTODHH Gila BHAAHA KBMTAHOMUA, TOJILKO HNDH YCIOBMH, €CIH JHNO, INpeTeHAyDmee HA BHIAUY
aToro faraxa, ZOKAaXeT HAa HEro cBO€ IOpaBoOj écnu 39TO JOKA&38TeNbCTBO NPENCTABIAGTCA HeAO-
CTATOUYHHM, INEPEeBO3UHK MOXET NOTpe60BaTh BHECEHHA COOTBETCTBYOmMEro 3aa0ora, KOTOPH{ BO3B=
pamaeTca Nno HCTEUEHHH ORHOIr0 rora, CuMTas CO JHA €ro BHECEeHHd.

3. Barax, He BoCTpe60BaHHHH NO NPUOHTHH CyAHA, HE3ABUCHMO OT TOrO, BHIaHA JAX Ha Hero
baraxHag KBMTaHNMA HIM HeT, CAAETCA Ha XpaHeHHe B COOTBETCTByDmee HanexHoe MecTo. lle-
PEBO3UMK XDaHHT ero 3a CHeT naccaxupa; OH MOXET NOPYUHTh XDPaHEHHE TPpeTbeMy JHLY. Xpa-
HHTeab 6araxa MMeeT IpaBO Ha COpPaBEIJIMBOE BO3HA&rPaxLeHHue. XpaneHue 6araga peryaupyer-

cA, KpOMe TOro, 38KOHORATENbCTBOM, jelicTByomuM B Mecre craud 6araxa Ha XpaHEHHe.
TJABA IY

OTBETCTBEHHOCTb NEPEBO3UWHKA

Pasgen 1 - Bpen, DpHUMHEHHHI Jgunam
Cratba 5

1. IlepeBo3unk HeceT OTBETCTBEHHOCTh 34 ymepS, CBA3SHHHH CO CMEPThD, TENECHHMHU HIOBPEX-
AEHUAMH WIH HAQHECeHUeM Jn6Goro Zpyroro spena (GU3UUECKOMY HMJIM INCHXHWECKOMY 3I0pOBbLD nac-—
caxupa, eclIM NpoacmecrBHe, NOBIEKmee 3a coboiff sToT ymepb, CBA3aHO ¢ mepeBO3Ko# u umeno
MecTO NH6O BO BPEMA HAXOXIEHHA IIaCCARUDA Ha CyfHe, AU6O BO BpeMs €ro HOCSAKH WIH BHCBIKH,
au60 B CBA3H C HOTPY3KOH WIM BHrpy3xo# M Bugaueit 6araxa u O6YCNOBJEHO BHHO} mepeBOo3uMKa
HIM AW, 38 KOTOPHX OH HECeT OTBETCTBEHHOCTh, COLJACHO CTAaThe 2. 3Ta BMHA NODPE3DMH-
pyeTcda, eciam He JNOKa3aHO oGpaTHOe B TEX Iyuadx, KOILAa CMepThb, TeJNEeCHHEe NOBPERNEHHMA HIH
HaHeCeHHe A60ro APyroro Bpena (U3HUECKOMY WIH ICHXMYECKOMY 3X0POBbK IACCARWDA BH3BaHH
KopabirekpymenueM, CTOJIKHOBEHMEM, HOCSIKO# Ha Mesb, BRDHBOM WIK DOXApPOM AW CBA3AHH C
ONHHM M3 BTHX COOHTHIH. _

.2. llepeBo3uMK HeceT OTBETCTBEHHOCTL 38 ymepl, ykasauHuil B myHkTe 1, ecau >TOT ymepd
DPHUMHEH : ’ ‘

a8) B pe3ynnTaTe HEUCHPABHOCTH CYLH& WIK GOPTOBO} anmapaTypH, WIK



b) 0 BHHE JIHO8, ¥ KOTOPOrO NEepeBO3UHK HaHAN CYRHO, HIHX JHN, 38 KOTOPHX OHO,
COrnacHO craThbe 2, Heclo GH OTBETCTBEHHOCTh, €CIH OH OHO CaMO ABJAANOCH Ie-

PEBO3YHKOM.
Crarpa 6

HauuonannHoe 3aKOHORATENALCTBO, KOTOPOE COUTET NPHMEHWMMM pa3bupanmuit meno cyx,
onpenenAeT pasMep ymep6a, LHPHUMHEHHOTO B CBA3M CO CMEPTbD, TENECHHMM NOBpDEXRKEHUAMH WIH
HaHeCceHHeM J6Oro Lpyroro Bpena (U3MUEeCKOMYy MAM NCHXHUECKOMY 310pOBbD Iaccaxupa, M

KaKue JHOs MMENT NPaBO Ha BO3MemeHHe ymepba.

Cratba T

1. O6mas cyMMa BO3MemEHMA, KOTOPad LOJXHA OHTh BHIUTAYEHA NE€PEBO3UMKOM B CBA3M C Of-
HHM B TeM Xe cOoOHTHeM, He MOXeT npéemmarh 200 000 ¢paHkoB HA OZHOrO HOCTpARABMEro.

2. CymMa, npegycMOTpeHHas B nyHkre | Hacroamelt CTaTbH, He BKADYAET NOHECEHHHE CTOpPO—
HaMM JAJA JOKa3aTeNnbCTB& CBOUX ﬁpan cynebHHE M3LEePRKM MIMY LPYyrie DPACXOALH, YIAATa WIH
BO3MemeHHe KOTOPHX MOTYT OHTh BO3JOXEHH HA NEPERO3UHKA, & TakKkxe NPONEeHTH, HCUHUCAAEMHe
B COOTBETCTBMM C 3AKOHOM, KOTOpHH couTeT npuMeHMMHM pa3Gupawmuil Keno cyx.

3. CTOpOHH JOroBOpa MEPEBO3KM MOI'yT JOrOBODHTHCA 06 YCTAHOBJEHHM 6Ojee BHCOKOTO Ipe-
Jenra BO3MemeHRHuA. Ecay He OrosoOpeHO IPOTHMBHOE, TO TakaA LOT0BOPEHHOCTh PpacHpoOCTpaHA-
eTca Ha BCeX Jun, MMermuXx npaBo Ha BO3MCIMEHHEe.

4. Orpannuenns pasMepa BO3MEMEHHA, YCTQHOBJNEHHHE B CHAYy HacTosmeil craTbu, IDHMEHADT-
cA X0 BceM TpefOBaHMAM, CBA3AHHHM CO CMEpPTHO, TENECHHMM NOBPEXZEHNAMM HIH HaHEeCEHHEeM
JR6OT0 LPYyroro ppefa (puM3MYeCKOMY HMNM MCHUXMUECKOMY 340pPOBBRD Iaccaxupa. Ecau umeerca
HECKOJBLKO HCTUOB M eciy obmad cyMMa. X TpefoBaHuM npeBnmaeT yCTaHOBAEHHHH MaKCHMYM, TO

BHIIATH IpPOIO PUHOHAINBHO COKPAmMBOTCH.

Paspen 2 ~ Ymep6, nmpuuumHeHHnit Garaxy

Crarteg 8

1. TIepeBO3uMK HeceT OTBETCTBEHHOCTb 34 ymepS, cBA3aHHH} ¢ moano#f winm vacTuuHOfl yTparoft
6araka ¥ C ero NOBDEXLEHMAMU, €CIH MpOMCHeCcTBMe, BH3IBaBNEe Tako# ymepd, MUMeNO MECTO BO
BPEeMA NMEePEeBO3KA K OOYCJOBIEHO BHHOH NmepeBO3uUHMKa WM JHI, 32 KOTOPHX OH HeceT OTBEeTCTBEH-

HOCTH COIJIACHO cTaThbe 2. JTa BMHA IPe3DMHpPyeTcsa, eCiM He JOKa3aHo obGpaTHoe:



a) ecnm yTpara wnn noppexjgeHue Garaxa G BH3BAHH KopabGieKpymeHHEM, CTOJKHO-
BeHHeM, nocaakof Ha Meab, B3IPHBOM WM HOXADOM WJIM CBASAHH C OJAHMM M3 3THX
co6uruitj

b) ecam Garax Gwn cram mepeBO3URKY: B NePHOJL MeXNy MOMEHTOM, Korja mocxenHul
opuHan Garax, ¥ MOMEHTOM, Korja 6Sarax 6un au60 IHOJyUeH JHIOM, HMEeRMUM HIpPaBO
Ha ero moxyueHme, anGo CRAH HA XpaHeHHe, NpelyCMOTDEHHoe B cTaThe 4.

2. Tonoxenne moxuyHkra "b"™ nyskra 1 Hacroamed craTbM He NPHMEHAETCA HY K TPAHCHOPT=—
HHM CpelCTBaM, NEPEeBO3WMHM Ha GOPTY CyAHAa, HHM K Garaxy, HaxoLAMeMyCA BHYTPH 3THX
TPEHCHOOPTHHX CPEACTB MAM H& JITHX TPAHCHOPTHHX CPCACTBAX.

3. [llepeBo3unMK HeceT OTBETCTBEHHOCTH 38 ymepl, yka3anHuit B nyHkre 1, ecaum 2ToT ymepb
OPAUMHEH ¢

a) B peayibrare HEeHCNPABHOCTH CYXH& mam GoproBo#f anmapaTypH;

b) Do BuHe auma, Y KOTOpPOTO IEepeBO3UYMK HAHAN CYXHO, HJAM JA, 38 KOTODHX OHO
COrnacHo crarhe 2 Hecao G OTBETCTBEHHOCTb, eCAM OH OHO CaMmMo ABAANOCH Ie=-

PEBO3UYMKOM.

Crarpa 9

1. Bucanxa pmaccaxupa Ge3 mnperensmit, orTHocAamuxca x 6arawxy, npennornaraeTt, ecCiay He JO-
KasaHo obpaTHoe, uTo Garax 6w HOJYYEH MM MOXHOCTLO ¥ B XOPOWEM COCTOAHMM. I[IpereH-
3UA JOJRHA 33ABAATHLCA NEPeBO3UHKY aubo YCTHO, au60 B NMHCHMEHHOM. BUAE B TCUEHME CEMH
mocieloBaTenbHEX AHell ¢ MOMERTa BHCAmKM Daccaxupa.

2. Tllaccaxup ocBoGoxzaerca or ob6a3amHocTeft, Bo3jaraeMux Ha Hero B CHIY HDPEIHAYHEro

OyHKTa, €CJM yTPaTa MIK COCTOAHMe 6araxa OHIM YCTAHOBJIEHH B NPUCYTCTBHH CTOPOH.
Crarpa 10

1. Ecau Garax nponaJs, & naccaaup'rpeGyer OT HepeBOo3YMKA €ero BHLauM, TOo ?ToT Oarax

CYUHTAEeTCA YTEDAHHHM, €CJH OH He JOCTABJEH B TeueHHe UeTHpHanuaru nHe#f co nua npexs-

ABNEHMA TPeGOBAHMA O ero BHEade.

2. Ecan Garax, cuuTaBuuiicA yTepAHHHM, HallcH B TeueHue roja Co JHA, KOI'ZS HACCAXUD
nmorpeGoBas €ro BHRAYM, TO NEPeBO3UMK HPHAAraeT BCE DA3YMHHE YCHAMA . JNA YBEILOMJIEHHA

06 3TOM maccaxupa. B TeueHMe TPHALATH IHe# CO NHA NMONYUEHUA U3BeMEHMA NACCARUD



MoxeT HOTPEeGOBATH JOCTABKM 6araxa au6o B NYHKT OTHOpPaBAEHUA, AU60 B IpeycMOTpeHHu
ANA JOCTABKK HYHKT. B 3TOM ciyuyae OH HROJAXEH BO3IBPATHTL JaM60oe NONyueHHOe Bo3MemeHUe
3a ymep6, cBA3aHHWY ¢ yTpaToit, mpm yCnroBHH, OJHAKO, COXPAHEHHA BCeX BO3MOXHHX NpaB
Ha mpHwuTamgeecd B COOTBETCTBHM C Hacrosame#t KonBenmmneft Bo3Memenue 3a noBpexjfeHHe HAMN
HA& BO3MeMeHHe 38 NPOCPOUKY AOCTABKH, HPHUHTAKmEECA B CHNY NPHUMEHAEMOTO HAIMOHANBLHOTrO

3aKoHoxaTenbCcTBA.

Crarnpa i1

1. Korza corsacHo nojnoxeHuaM HacTosmef#f KoHBeHOHuM Bo3MemMeHHe ymep6a 33 MOJAHYD HIH
qacTHUHY® yTpary 6araxa miM 38 ero moBpexjieHHe BO3IJNAraeTCA HA NMepeBO3UMKA, TO MOXeT
6uThH npenbABREHO TpeGoBaHHe O BHIIATE CYMMH, paBHol#f pasMepy ymep6a, HO 3Ta cyMMa
He MoxeT npesmmaTtbk 5 000 ¢paHKOB Ha maccaxupa; KpoMe TOro, MoxeT GOHTHL IpexbABAEHO
Tpe6GopaNue O BHILIATE CYMMH, paBHO# pasMepy ymep6a 3a yTpary ujaud HOBpPEeXJEHHEe NepeBo-
3UMOTO TPAHCIOPTHOTO CPEXCTBA, HO 3T& cyMMa He MoxeT mpeBmmatrs 15 000 dpankoB Ha
TPAHCIOPTHOE CPEe’CTBO.

2. Cymm, ykasaHHHe B OYyHKTe 1 Hacroamelt craTbu, He BRIDUANT NOHECEHHHE CTOPOHAMH
ARA XOKAa3aTenbCTBA CBOMX mpaB CylelHHe H3JEePXRKM WIM APYrHe PacXoiH, YILIATA MJIX BO3-
MemeHMe KOTOPHX MOryT OHTbh BO3JOXEHH HA IepeBO3URKA, & TaKke NpPOLEeHTH, UCUNCAAEeMHe
B COOTBETCTBHM C 3&KOHOM, KOTOpPHH coureT HpMMeHMMHM pa3bupabmnit neno cyx.

3. CTOopoHH XoroBopa HNEpeBOSKH MOI'YyT JOTOBOPHTLCA 06 ycraHoBieHun Gojee BHCOKHX

npenesoB.

Pasmen 3 - O6mue monoXeHusd

Crarpa 12

1. IlepeBo3uMK O0CBOGOXIAETCA MOAHOCTHD MJIH WACTHUHO OT OTBETCTBEHHOCTH, BHTeKanmei
u3 Hacrosmeit KouBemmun, B Tolt Mepe, B kxako#f ymep6 BO3HHMK no BHHe Naccaxupa MIU B
pe3yabTaTE TAKOro ero NoBelleHudA, KOTOPoe HEe COOTBETCTBYET HOPMANLHOMY IOBejeHHD
naccaxupa.

2. Ecay nepeBo3unK HeceT OTBETCTBEHHOCThL 3a ymep6, HO NPUUMHEHMD 3TOro ymepba
CcnoCco6CTBOBANO CBOHMH Xe#CTBHAMH MIM CBOMMH YUYMEHUAMM TDPEThe JUIO0, NMEePEeBO3UHK

orBeuaeT 3a BeCh ymep6, uMesA, OINHAKO, NPABO HPEeXbABUTH UCK K DTOMY TPETHLEMY JHIY.



3. IlepeBo3unk ocBoGoxnaeTca OT OTBETCTBEHHOCTH, HanaraeMoff Ha Hero B CHIY HACTOA-
melt Kousemnuu, ecan ymep6 NpruMHEH AXEPHHM MHIMIEHTOM M €CAM B CHNY jeltcTBynmux B

HorosapupabmeMca rocyjapcTse CHeRHaNbHHX OpeinucaRuit, perjaMeHTHPYWMUX OTBETCTBEH-
HOCTb B o6GnacTH AnepHo#t 3Heprumu, OTBETCTBEHHOCTH 3a ITOT ymMep6 BO3JAraeTCA H& ole-

parTopa AnepHo¥ YCTAHOBKH WUNM H& JAPYyroe 3aMeHAKMEe ero JuIo.
Crarna 13

1. Bo Bcex cayuaax, peraaMeHTupyemux HactoAme# Kouseniuelt, nanbo#t MCK B oTHOmMEHMH
OTBETCTBEHHOCTH, KaxuM Oh Hu Owulo ero ocCHoBaHue, MoReT OHTL BO3OYRIEH HPOTHB nepe-
BO3UMKA MU aul, 38 XeliCTBUA KOTOPHX OH OTBeUaeT B COOTBETCTBMM Co crarbel 2, Tonp-
KO B YCJOBHAX M Ipelenax, nperycMoTpeRHux B dTo#t Komeenmuu.

2. IlepeBo3unKk He BHpaBe CCHJATHLCA H& NOJOXeHHA HacToAmell Koneenuuwm, kcxxmuammue
DONHOCTLP JJIM UYACTUUHO €ro OTBETCTBEHHOCTb WIH Or PAHHUMBAKMUE IOXJNEeXalmee yIiaTe BO3=-
MemeHune, ecaH ymep6 IDHYMHEH B De3yabTaTe YMHCJIA MM TrpyCoff HeGpexHOCTH HepeBO3YHKA
MIR Jaux, 38 Zel¢TBHA KOTOPHX OH OTBevaeT COrJAacHo crarThe 2. To xe camoe OTHOCHTCA
X auny, 3a ge#iCTBMA KOTOPOro HepeBO3UMK OTBEuYaeT B COOTBETCTBHM Co craTheli 2, ecam
BO3HUKHET BOIOPOC 06 OTBETCTBEHHOCTM 3TOrO JMIA M eCaH ymeplO IpHUUHHEH B pe3ynbTarte
yMucaa win rpy6oit He6pexHOCTH JTOro JHuLa.

3. [ipn ycioBMn UpHMEHEHHMA NpejHAymero nyskra obmult pasMep Bo3MemeHNA, NPHUKTARME—
rocAd C NepeBO3YHKA ¥ Jui, 32 IefiCTBMA KOTOPHX NEPEBO3UMK OTBEuaeT B COOTBETCTBHM CO
craTheit 2, He MOXeT NpeBHNATbL CYMM, NPEeLYCMOTPEHHHX B HNPeAHIYMHUX pa3fenax HacToamelht
raaBul.

Crarna 14

1. Mlox ynmomanyruM B Hacrosmel Kousenmuu ¢paHkoM mMeeTca B Buly 3oaoToft ¢paHk Be-
coM 10/31 rpamM mpo6u 0,900.

2. Cywmm B 3050THX ¢paHkax 6yLyT mepeBejfeHH B HAUMOHANLHYD BanlTy rocyJapcTsa, B
cyxe Koroporo 6ymer pasbupaTbcf jeno, B COOTBETCTBHM C odMIMANbHEM KypcoM SToit Banw-
TH II0 OTHOMEHMD K efuHNUe, YCTAaHOBJEeHHOR B mpenHiymeM NyHKTe, HAM B TOM Cayvae, eClH
opmunancHuit Kypc He 6yIZeT YCTAHOBJEH, B COOTBETCTBHM C KYpPCOM, YCTAHOBNEIHHHM KoMue-

TEHTHHM OPraHoM 3auHTEepeCOBAHHOI'O roCyXapcTna.



FJABA ¥
ACKH
Crarpa 1

1. Mo BceM cmopaM, BO3HHKAOMUM IO HOBOLY NCPEBO30OK, MNOAMANANMUX NOJN AeicTBHe Ha=-
croameit KoHBeHnuu, MCTen MOXeT IO CBOEMYy BHGODPY oOpaTHThLCA, NOMHMO KOMIETEHTHHX CYy-
JAOB yudacTByOmMHUX B KOHBOHIIHH rocyaapctTs, Ha3HAUYEHHHX CTOpPOHaMu C oﬁmero coraxacua, K
cynaMm rocyjrapcTBa, H& TEPPUTOPHH KOTOPOrO HAXOLMTCAS

a) riaBHaA KOHTOPA OTBETUHKA, €ro OOHUHOE MECTOXHTENbCTBO MIM KOHTOPA, NPH

nocpencrse Koropoif Gru 3axnOueH JOTOBOP NepPeBO3KM, WM

b) MecTo, rjie OHJI NPHUMHEH ywepb, wunu

c) mMecro OTHOPABNEHHA HNH HA3H3UeHud,
¥ MOXeT oOpaTUTbCA NUNL K I3THM CyLaM.
2. Korza mpy# BO3HMKHOBEHHH Kakoro-nambo cmopa, K KOTOPOMY NpPHUMEHAETCSA HYHKT 1 Ha-
c'romneﬁ cTaTtbn, LeJo HaXOAUTCA B INDPOH3IBOACTBE B Cyle, KOMOCTEHTHOM B CHIYy 2TOro
OYHKTA, MIM KOTA& MO TaKOMy CIOPY 9THM CYAOM GLLIO BHHECEHO pemNeHHe, He MOXCT GHTL
BO36yXIeHo HOBOTO Jena Teun>§e CTOPOHAMH HE& TOM XG OCHOBAHHMM, 34 HCKIOUEHHIEM TeX
cirydaeB, Korja pemeHue cynafra KOTOPOM GHUI BO3GYXJEH IepBHit UCK, He NOIJIEKHUT HCHOJ-
HEHW® B rocyaapcTBe, B KOTOPOM NpeXbABREH HOBHI HCK.
3. Korxa ﬁo KakoMy-au6o CIIOPY, K KOTOPOMY INpUMeHAeTcA NyHKT 1 Hacrosmei cTarbw,
pemesve, BHHECEHHOEe CYJLOM ofHOro u3 JloroBapHBanmMUXCA TOCYLAPCTB, KOMOETEHTHHM B CH-
AY 9TOr0 NYHKTA, MHMOJNJCKUT MCHONHEHM® B 3TOM rOCYA&pCTBE, JTO pElleHHe CTAHOBUTCH TaK=-
Xe TMOLJNeXANMHUM NCIONHEHH® B KaXIOM M3 JAPYrux JloroBapMBaRMUXCA TOCYLAPCTB IO BHIOJHE—
HMH NPENYCMOTPEHHHX IaA 3toro (opManbHocTelt B 2ToM rocynapcree. llepecMoTp cymecTsa
Zena He IPOU3BOIUTCH.
4- Nonoxenna npeasymero nNyHKra OTHOCATCHA K pemeHnAM, BLIHCCEHHLIM B IIPHCYTCTBHU
CTOPOH, K 380YHLM DEMEeHUAM M K NPHUMHPUTENLHOMY CYAONPOU3BOLCTBY, HO HE OTHOCATCA
HY K CYNeOHHM pemeHNAM, NOINEeXAaMUM KCHOJHEHWD B NpelBAPHTEALHOM INOPANKe, HA K peme—
HUAM, COTJIACHO KOTOPHM HCTeL, B Cilyuae HOJHOI'0 HMAK YAaCTHUHOrO OTKasa B HUCKe, JOJXEH

He TOJNBKO OINATHTH cy,nemme H3TEePRKH, HO ¥ BO3MECTHUTDH YGHTKH, IIOHEeCeHHble OTBEeTUHNKOM.



5. Cya He BnpaBe TpeGOoBaThH OT rpaxiaH rocyLapcTB, y4acTByomux B KonBeHuuu, MecTo-
EUTENHCTBO WIK KOHTODA KOTOPHX HAXOZMTCA B OLHOM M3 ITUX TrOCYLApPCTB, BHECEHUA 3ai0ra
Ina of6ecHeueHus ynaaTH CYXeOGHHX H3ep¥eK, CBA3AHHHX ¢ OPENbABNEHHEM HCKa, Kacapmerocs

nepeBO30OK, mnoiananapmux nol xLelicrBue nacrosmeit Koxnsenmuum.
Crarpsa 16

1. Tlyuxr 1 craren 15 He ymeMadeT KOMIETEHUMD CYLOB, NPELYCMOTDEHHYO B I€DPECMOTpeH~
Hoft KouBeHnum o cyroxoxcTse no Peimy, mommucanHoit Maurefime 17 oxtab6pa 1868 roza, B
To#t POPMyNHMpPOBKE, KOTODYD OHa mMena Ha 20 HoaGpa 1963 rozxa.
2. K pemeuusM, ykazaHHHM B nyEkTe 3 crarbi 15 Hacrosmmell Kombenuuu, npupaBHMBapTCA:
a) pemeHHs, BLHHECEHHHE CYLOM OXHOTO 3 JloroBapuBapmuXCH rocyLapcTs, KOMIETEHT-
HHX B cuUly mepecMorpeHHoi#t KoHBeHuuu o cymoxozcrse no Peimy;
b) pewenna AnenjanuoHHoit manate lleHTpanbHOf KOMHccHM cynoxogcTbBa no Peliny, Bu-
HeCeHHLEe B pe3yibTaTe 0OXaJOBAHHMA pemeHMa cyna JorosapubBawmerocsa rocynapcrsa,

KOMIIETEHTHOrO B CMay mepecMoTpeHHO#l KonBennuum o cypoxoxcrBe mo Peliny.

Crarbs 17

1. IipaBO Ha HDpemNBLABIEHME HCKA B CBA3H CO CMEPThD, TENGCHHMH NOBPEXJEGHHAMH WIH Ha-—
HeCeHHEM Jp6Ooro Lpyroro ymepda (UIHUECKOMY WIM ICHXMUECKOMY 340POBhO IacCaxupa, NOra-
maeTcA NO MCTEYEHHH Tpex JerT.

CpoK NaBHOCTH MCUMCIAETCA CO IHA, KOrKa JHL0, KOTOpPOMY O mpuuMHeHd ymep6, y3-
Hanto 06 3ToM. ORHAKO CPOK RABHOCTH HE MOXET NDPEBHUATh NATH JeT, CHUHTAA CO JHA Opo-
HCEHEeCTBHA. .
2. IlpaBO Ha npenbABREHME HCKA B OTHOMEHMM IIePEeBO3KH, moianamavmeli nox meficreme Ha-
crosme#t KouBeHnuu, kpoMe HCKOB, YHOMAHYTHX B OyHKTe 1, moramaeTca BO BCEX Cayuasax Io
HCTEUeHUH OXHOTO roza. - '

CPOK JaBHOCTH HCUMCAAETCA CO AHA NPUGHTHA CYAHA B OYHKT HA3HAUCHMA HACCAXUDA HIH,

B ciaydyae HENpHOHTHA, CO LHA, KOTL& OHO XOJXHO GLUIO NPHOHTL TYLa.



3. IllpembaBneHne NpeTeH3HWH B NHCbMEHHOM BHAE NPHOCTAHABAMBAET TEUYEHHE JLABHOCTU JO TOTO
AHA, KOrJa IepPeBO3WHK B NHCHbMEHHOM BHje OTKIOHAET IPETEeH3MO N BO3BpAMAET NPUIOXCHHHEe K
Helt fOxyMEHTH, KOTOTHE GHAX BPyUeHH €My B ee 0GOCHOBaHHUeE. B cayuse wacTHuUHOrO mpU3Ha-
HHA npe,u'bas.neuuoﬁ NPeTeH3uH TeueHHue JaBHOCTH BO30GHOBIAETCA TOJbKO B OTHOMEHHMN Tolf ua-
CTH NPEeTEH3KH, KOTODpad OCTAeTCA NPEIMOTOM cmopa. bpeMa JOkxa3suBaHuA $axTa HOJYUOHHSA
OPEeTeH3HH HIKX OTBeTA Ha Hee, a TaKXe BO3BpameEuAa OTHOCAWMUXCA K Jeny AOKYMEHTOB JEXHT

Ha CTODOHE, KOTODAA CCHIaeTCA Ha 3TOT (aKT. [IpeabaBnenne gaabHelmUX NpeTeH3uil mO TOMY
%€ BONPOCY HEe IPpHOCTAHABJIHBAGT TEUEHHA NAaBHOCTH, €CJIM NEePEBO3UHK He COrJjamaeTCHd HX pac-—
CMaTpHBATh .

4. C yueroM COGANZEHUA NONOXEHHI NPERHAYMEro NyYHKTa, YCAOBMA NPUOCTAHOBJIEHHUA TedeHua
CpOKa JaBHOCTH ONpefenAnTcAd 38KOHOM Cyma, B KOTODOM 38ABJREH MCK, 38 HMCKIDUEHWEM HODM,
OTHOCAMMXCA K KOJJH3INOHHOMY OpaBY. 9THM Xe 38KOHOM ONpELelANTCA YCIOBUA HEDPEPHBA

RXaBHOCTH.
TJABA VI
HEIEACTBUTEILHOCTD YCJIOBHR JOTOBOPA, ITPOTMBOPEUAMMX HACTOANEA KOHBEHLMU

Cratea 18

1. lIpnsHaeTca He MMemHM CRAH np60€e yCaOBHe JOrosopa, KOTODHM IPAMO MWIH KOCBEHHO JOHy-
CKaeTcA OTCTynneHue OoT yciaoBuit Hacrosmeft Kousennuu. HegpelicTBUTeNBHOCTR TAKOI'O YCIOBHA
He BjaeveTr 3a co60# HemeHRCTBHTENBHOCTH APYI'HMX YCJIOBHH jJorosopa.

2. B vacraocru, HemelCcTBHTENLHHM ABAAETCA AN60E yCAODKE, COIJNACHO KOTOPOMY INEPEBO3UHKY
JCTYNanTCH npaBa, BHTEKANMUE M3 KAKOrO-Iu60 JOroBopa CTPaxOBaHUA, 3AKJNUEHHOTO B NOJABL3Y
naccaxupa, Max ap6oe Lpyroe aHalOruuHoe YCilOBHe, & Takke Jn060€ NOJOREHHe, INepeKJanHBapn-

mee OpeMA HOKa3HBaHHMA.
3. HeneticTBuTenbHEM ABNAETCA TaKXe JAp6oe YCIOBHMe, Hajensaomee xoMnereHuuel# apOHTpamHui

CyA, OTOBOPEHHOE X0 COOHTHA, ABHBEEroCA NPHUMNHON} BO3HMKHOBeHHA ymepba.
TJABA YII
SAKJIOUWUT BJILHHE TIOJIOMEHAA
Crarea 19

1. Hacrosmaa KoHBeHOHUA OTKDHTA AJA NOAOMCAHMA MIH NPUCOELHHEHHA K Hel#t paa rocyxapcre-
wreHoB Espomefickolf IxoHoMuueckolt KoMuccum  rocyxapcTB, JONYMEHHHX K YuacTHD B paGoTe
KoMuccun ¢ KOHCYAbLTATHBHBM CTATYCOM B COOTBETCTBHH C NYHKTOM 8 HOJOXEHHA O Kpyre Bene-

"Hua aroft Komnccuu.
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2. lFocynapcrBa, KOTOpHE MOTYT y4acTBOBATE B HEKOTOpHX paGorTax Espomefickoft dxoHOMHuUe-
ckoft Komuccnu cornacHo crarbe 11 monoxeBmA o ee Kpyre BefeHHA, MOTYT cTaTh Jorosapu-
BaPNUMUCA CTOpOHaMM HacTosamell KoHBeHUmuMM nyTeM NpHCOENMHEHHA K Hel mo ee BCTYIIEHHH B
cuny.

3. KoHBennua 6yzeT OTKpHTA A moxnucaHua no 30 anpensa 1977 roaa BxkapuuTensHo. llocae
aTo#f maTH oHa 6Gymer OTKpHTA ANA NPUCOELMHEHHA K Heil.

4. Hacrosamaa KOHBEHUHA NOAJNEXHT paTHPHUKAIHKA NOANUCABNMMH €€ TOCYAapCTBAMH.

5. JoxkyMeHTH O paTHPHKAUUH WIM DPHCOELHHEHMH CRALTCA Ha XxpaHeHue [eHepanbHOMY Cexpe-

Tapo Opranmsanun O6benunenutx Hamuit.
Crarpsa 20

1. Hacroamaa KoHBeHnuAa BCTymaeT B CHAY Ha NEBAHOCTHi IeHb mocjie TOro, Kak TpH U3 QUCAS
ykazaHHHX B nyHkTe 1 crarb¥ 19 rocynapcTe CRLanyT HA XPAHEHHE CBOH ROKYMEHTH O paTH(U-
K8IM¥ WIH IO PHCOERHHEHHH,

2. Jlns Kaxioro rocyzapcTrBa, KOTOpPOe PaTHQUIMPyeT HACTOAMYD KOHBEHOHIO WAM IPUCOECIHHUT=
cA K Heit nocne Toro, Kak TpM rocyfapcTBa GEALYT Ha XpaHEHHe CBOM HNOKYMEHTH O paTHHKa-—
UMK WIM OPHCOENHHEHMM, HacTosmad KoubeHmua BCTynaeT B cuny Ha AeBaRHOCTHHE neHb nocae

SHA CEKAYM ITHM TOCYAAPCTBOM LOKYMEHT& O PATUPUKAUNK HWIM NPHUCOELHHEHHH.
Crarba 21

1. Kaxnaa loropapupapmaAcA CTOPOHA MOXET X EHOHCHPOBATH HacTOAmMyo KOHBEHIHI HYTeM HO-
THPuKanuK, axpecoBaHHO#l 'eHepanbuOMy Cexperapw Opranumsanuu O6benuHeHHHX Haumit.
2. Jlenodcanua BCTymaeT B CHAY MO KCTEWEHHM XLBEHSALATH MeCAUEB CO AHA moayueHua [ene-

panbHbM CexperapeM 3TO# HOTHPUKALMH.

Cratba 22

Eciu mocle BCTYIMIEHHA B CHIy Hacroameit Kombemnmum wncio Jorosapupanmuxca CTOPOH
oxaxeTcda, BCAEILCTBUE JLeHOHcauul, MeHee Tpex, Hacroamaa Kousenuua TepaeT CUAY CO JHA,

Korza craHeT jgelicrBuTenbHO#l mocaenHaAa HX ITHX meHOoHcauni.
‘Crarpa 23

1. Kaxpoe rocynapcTBO MOXET NpH CLA4Ye Ha XpaHelile CBOEro ALOKYMEHTa O PaTHOHKaumH HAH
OPHCOGLUHEHHH 3aABUTh NOCPENCTBOM HOTHPUKADMH, anpecoBaHHOH ['enepanbHomMy Cexperapp
Opraumsanuy O6pegnHeHHnx Hauu#t, 4TO OHO He GyLeT LDUMEHATh NOJOXEHMA Hacromsmelt Kouben-
nHK K LOroBOpaM HEPEBO3KH, 10 KOTOPHM MECTO HOCALKM HIH MECTO BHCARKH, HPeRYCMOTpeH-—

HOe B JOrOBOpE, WIM TO U APYyroe PacCIOJOXEHH Ha ONpefeJeHHHX UACTAX ero TEePPHTODPHH.
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2. 3anApnenne, mupelyCcMOTpeHHOoe B nyHkTe 1 Hacrosmeit crarbu, Moxer GHTL CRenaHo, B3ATO
o6paTHO MayM M3MeHeHOo B Jobo# MOMEeHT BODOCAELCTBMM; B 3TCM CIyuae 3adBieHHE, ero u3b-—
ATHE MWIM U3MeHeHHe BCTYNART B CHXY HA JAEBAHOCTHH NeHb IocCne MmoaydeBuA ‘HoTHOuKamum

lenepannmm CexperapeM Oprauusanum O6bemuseHnrx Hamuit.

Crarea 24

Besxuit crmop Mexny nByma uam Goxnee HoroBapnmBaAOMUMHCHA CTOPOHAMM OTHOCHTCJILHO TOJ=
XOBAHUA WM OpHMeHenua Hacrosame# KomseHnuu, xoTopuit CTOpOHH He CMOryT paspemuTh Ny-
TEM NEeperoBOPOBR MIX IPYrAMH CpelcTBaMu yperyaupoBalmsa, MoxeT GHTH no mpochGe nnbolt
U3 3aNHTepeCOoBaHHHX JoroBapMBAMMUXCA CTOPOH NepelaH AnA pa3pemeHus MexnyHaponzHoMy

Cyny.
Crarpa 25

1. Haxpas Jlorosapupanmascd CTOPOHA MOXeT B MOMEHT NOJNNCAHMA uiaM paruduxanum Ha-
crosmmeit KoHBeHIuM MaM npucoexmHeHMA K Helt 3aaBuTh nyreM HoTudbuxauuy, anpecoBaHHoH
FenepantHoMy Cexkperapo Oprauwusanupm O6bemuneHHEX Hanuit, uro oma He cumraer ceba cBA-
sanHoit crarvelt 24 Koupeunuu. Jpyrue JorosapuBammuecss CTOPOHH He GYAYT CBA3AHH
crarbeit 24 B orHomeHum noGol#t Joropapusawmeica cropoHu, crenasmelt Takoe 3aABREHME.

2. 3aaBnenne, mpenycMoTpeHHoe B myHkre 1 Hacroame#f crarem, MoxeT 6HTH B3ATO O06GpaT-
HO B nwboe BpeMa nyreM HoTubukanuu, axpecosanHoifl I'eHepanbHOMY Cexperapp Oprasn3agun

O6bennuennux Hanmnit.

S

Cratbs 26

Huxaxue ¥HHe OroBOPKH, KpoMe NPeRyCMOTPeHHHX B crarhax 23 u 25 nHacrosme#t Kom-

BeHIIMN, He JONYCKAaKTCH.

Crarpa 27

1. Tocne rpexnernero pelicrsua Hacrosame# Komsemuuum nw6aa JorosapuBanmasca CTOPOHA
MoReT nyTeM Horudukauum, anpecosaHsoff emepanbHoMy Cexperapn Opranusanum O6benuBeH~
Hux Hamuit, o6parurhcAa ¢ mpockbolt o0 co3nBe kordepeHuu C ICNILD BHECEHHA NOUPABOK B

Racroamy® KonBeHnu® MiM ee mepecMOTpA. T'enepanbruit Cexperaps coobmaer o6 aToit
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npock6e BceM JloroBapHBaLMUMCA CTOPOHAM H CO3HBaeT ¢ dToff mens® KoHpepeHUUD, ecan B
TedeHHe UeTHPEeXMeCAYHOro CPOKA Imocne ero coobmeHHA no MeHnme# Mepe oxua Tpers Horo-
BAPEBADMUXCA CTOPOH YBENOMHUT €ro O CBOEM COI'JJACHN Ha CO3HB Tako# KoubepeHmum.

2. Ecau B cooTBeTcTBHH C OYHKTOM 1 HacTosmeit crarbu co3nBaerca KoHbepermusa, lene-
panbuuit Cexperappr yBeaomaser o6 3ToM Bce JlloroBapupammyecsa CTOPOHH M o6pamaeTcA K HHM
¢ npochboft mpeacTaBHTh eMy B TpexMeCAWHHIt CPOX IpeasoXeHuA, PacCMOTpPeHWEe KOTOPHX Ha
KoHpepeHIUN OpencTaBadeTCA MM xenarTenbHuM. Ilo kpalirelt Mepe 3a Tpm MecAma N0 OTKpH=
™A KoHQpepemnuu [eHepanvHuit Cexperapr coobmaer BceM JoroBapuBammuMca CTOPOHAM Ipex—
BAPHTENLHYD HOBECTKY ILHA KoHpepeHIHMH, & TAKEKe TEKCT 3TUX OpeXioxeHuil.

3. I'enepanpuuit Cexperapr npuraamaetr Ha a6yD KoHpepeHQUO, CO3BAHHYD COTrJACHO Ha=
crommelt crarbe, BCe rocysapcrsa, ykaszaHHwe B nyskre 1 crareu 19, a raxxe rocyzapcrea,
crasmye JorosapMBanmMUMHCA CTOPOHAMH HA OCHOBAaHMM NYHKTA 2 craTbH 19.

Crarpa 28

llomumo BoTHOMKauult, npenycMoTpeHHrx B crartbe 27, I'emepanbHuit Cexperaps Opranm-
sanuy O6pexmHeHHHx Hamu#t coobmaeT rocynapcrsaM, ykasaHHHM B nyukre 1 crarem 19, a
Takxe rocyrapcrsaM, cTabBiuM JlorosapnBapmMMUCA CTOPOHAMH HA& OCHOBAHHH IYHKTS 2
cratbn 19:

a) o parupuxanuu B OpucoefuHeHun K KonBemnumu cormacro crarse 19,

b) o marax BcTymieHua B cmay Hacrosmelt Komsemuuu B cooTBeTcTBMM CO crarheft 20,

¢) o gmeHoHcamuax B cmny craTbu 21,

d) o6 yrpare Hacrommel Komsenumelt cwm B cooTBercTBMM CO crarbeit 22,

e) o0 HOTHOMKANUAX,TOXYYEHHHX B COOTBETCTBMM CO craThelt 23,

f) 0 HOoTHOMKALMAX, NOJYWEHHHX B COOTBETCTBMM CO craTheit 25.

Crares 29

Hacrosmaa KoHBennmua CoCTaBlEHA B ONHOM JdK3eMnApe Ha aHrauffickoM, pPyCCKOM M
¢pamnysckoM A3Hkax. K He#t npumnaraerca TeKCT Ha HeMeXKOM A3HKe. B MoMeHT mojamH-
caHusa Hactosme# KomBemum mam cpaum Ba xpaseHue paruduxamnuonsoit rpaMoTH mwim akra o

fIpHCOelUHeHNH BCAKOE roCyRapcTBO MOXET 38ABUTb, UTO OHO IIPUHMMAET TEKCT aubo Ha
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anrauttckoM, pycckoM um $paHUy3CKOM A3HWKAX, AnG0 HA HeMelKOM fA3HKe; B 3TOM cayuae
yuoMAHYTHIt TeKCT 6yReT Takxe AelicTBUTEeseH B OTHONEGHMAX MexaAy JorosapusammuMHcs CTO-
poHaMi, BOCHOJL30BABNHMHCA TEM Re NPABOM K NPHHABNHMH TOT Xe TeKCT. Bo Bcex upo-

YuX CGAYy4aAxX AYTEHTHUHMMH ABnaAwnTcA anrauicxult, ¢pamnyscknit u pyccxuit TexcrH.
Crarba 30

Nocne 30 ampeas 1977 r. nognauHHMK Hacroamed KoHBeHnuM, Tax Xe KAK H OPHAOXEGH-
Hult K HeMy TeKCT Ha HeMeLKOM A3HKe, 6YRyT claHH Ha xpaHeHue eHepanbioMy CeKperapro
Opranusamun OO0venuneHHux Hanw#, xoropuit mpempoBogur HaasexamuM o6pa3oM 3aBepeHHue
KONUHM ITOro NOANMHHHKA M TEKCTA Ha HeMelKOM A3HKe KAXJOMYy M3 TOCyAapCTB, YKA3AHHNX
B.nynktax 1 u 2 crarbu 19.



B YJIOCTOBEPEHME YEI'0 HuxenoAnHCABEHECA, HanjaexamuM o6pa3’oM HA TO YOOMHOMOUEH=
Rue, noanucan® Hacrommyo Konsemuo.

COBEPIIEHO B XcHeBe B OHOM IK3IEMINRApPE HEPBOro Mas THCAWA JEBATHCOT CEMbIECAT
BeCTOro roxa Ha AHrauiCKOM, PYCCKOM ¥ (¢paHUY3CKOM ASHKAX, IPUYEM BCE TDH TEKCTA AB=
AADTCA PABHO AYTEHTHUHLIMHU.
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1.

UBEREINKOMMEN UBER DEN BEFORDERUNGSVERTRAG FUR REISENDE

UND GEPACK IN DER INTERNATIONALEN BINNENSCHIFFAHRT
(cvN)

KAPITEL I
GELTUNGSBEREICH
Artikel 1

Dieses Ubereinkommen gilt fiir jeden Vertrag tiber die Bef8rderung von Reisenden

und gegebenenfalls deren Geplck in der Binnenschiffahrt, wenn im Vertrag vorgesehen

ist, dass die Beftrderung die Gewidsser mindestens zweier Staaten beriihrt und dass

der Einschiffungsort oder der Ausschiffungsort oder beide Orte im Hoheitsgebiet eines

Vertragsstaats liegen. Dies gilt auch, wenn das verwendete Schiff kein Binnenschiff
ist, und ohne Riicksicht auf die Flagge oder die Eintragung des Schiffes sowie den
Wohnsitz oder die StaatsangehBrigkeit der Parteien.

2.

Se

L,

Dieses {ibereinkommen ist nicht anzuwenden, wenn der BefSrderungsvertrag

a) dem Seerecht unterliegt, weil die See befahren wird, oder

b) auf Grund eines internationalen Ubereinkommens dem Eisenbahnrecht unterliegt.

In Sinn dieses Ubereinkommens

a) bedeutet
i) Beforderer eine Persom, die sich gewerbsmissig auf Grund eines Einzel-

oder Sammelbefdrderungsvertrags verpflichtet, eine oder mehrere Personen
und gegebenenfalls deren Gepdck zu befdrdern, gleichgiiltig ob sie die
Befdrderung selbst ausfilhrt oder nicht;

ii) Reisender eine Person, die in Ausfithrung eines von ihr oder fiir sie
geschlossenen Befdrderungsvertrags von einem Bef8rderer. entgeltlich
oder unentgeltlich befdrdert wird;

b) umfasst der Ausdruck "Gepick'" alle Gegenstinde, die auf Grund eines BefSr-
derungsvertrags befdrdert werden; dazu gehbren auch Fahrzeuge, jedoch nicht
Autobusse und Lastkraftwagen im gewerblichen Verkehr.

Dieses Ubereinkommen gilt auch dann,wenn der Beforderungsvertrag von einem Staat

oder einer anderen 8ffentlich-rechtlichen K8rperschaft geschlossen wird.



KAPITEL II
HAFTUNG DES BEFORDERERS FUR ANDERE PERSONEN
Artikel 2

Der Befrderer haftet, soweit dieses Ubereinkommen gilt, flir Handlungen und

Unterlassungen seiner Bediensteten und aller anderen Personen, deren er sich zur
Erfiillung seiner Pflichten aus dem BefSrderungsvertrag bedient, wie flr eigene
Handlungen und Unterlassungen, wenn diese Bediensteten oder anderen Personen in
Ausiibung ihrer Verrichtungen handeln.

KAPITEL III
BEFORDERUNGSPAPIERE
Abschnitt 1 - Reisende
Artikel 3
l, FUr die BefBrderung von Reisenden hat der Bef6rderer einen Einzel- oder Sammel-

fahrschein auszustellen. Das Fehlen, die Mangelhaftigkeit oder der Verlust des Fahr-
scheins berithrt weder den Bestand noch die Gliltigkeit des Befdrderungsvertrags; dieser

bleibt dem {ibereinkommen unterworfen.

2. Der Fahrschein hat den Namen des Beférderers und, durch den Vermerk "CVN anwendbar",
die Angabe zu enthalten, dass der Vertrag ungeachtet einer gegenteiligen Abmachung
diesem iUbereinkommen unterliegt.

3 Der Beforderer haftet filr den Schaden, den die Verletzung der ihm nach diesem
Artikel obliegenden Pflichten dem Reisenden gegebenenfalls verursacht.

4, Die im Fahrschein enthaltenen Angaben gelten bis zum Beweis des Gegenteils als
richtige

5« Enthilt der Fahrschein keine gegenteilige Angabe, und ist er nicht auf den Namen

des Reisenden ausgestellt, so kann er bis zum Antritt der Reise Ubertragen werden,

Abschnitt 2 - Geplck -

Artikel &4

l. Will ein Reisender dem BefGrderer Gepick Utbergeben und nimmt dieser es an, so
kann der Beftrderer einen Gepiickschein oder eine gleichartige Urkunde, gegebenenfalls
in Verbindung mit dem Fahrschein, ausstellen, in dem die Anzahl und die Art der ihm



tibergebenen Gepickstiicke angegeben sind; auf Verlangen des Reisenden ist er verpflichtet,
diesen Gepidckschein auszustellen.

2e Ist ein Gepickschein ausgestellt worden, so wird eine von einem Befdrderer in
gutem Glauben vorgenommene Aushindigung des Gepdcks als rechtswirksam angesehen, wenn
er das Gepidck dem Inhaber des Gepidckscheins aushlindigt. Wird der Gep#ckschein nicht
vorgelegt, so ist der Befdrderer zur Aushfndigung des auf dem Schein angegebenen
Gepdcks nur verpflichtet, wenn derjenige, der die Aushlindigung verlangt, sein Recht
nachweist; scheint dieser Nachweis unzureichend, so kann der Befdrderer eine ange~
messene Sicherheit fiir das Gepick verlangen, die innerhalb eines Jahres nach dem Tag,
an dem sie geleistet worden ist, zurlickzuerstatten ist.

3e Gepick, das bei Ankunft des Schiffes nicht abgeholt wird, ist, gleichgliltig ob
dafiir ein Gepidckschein ausgestellt worden ist oder nicht, an einem sicheren und
geeigneten Ort zu hinterlegen. Der Beftrderer verwahrt es flir Rechnung des Reisenden;
er kann die Verwahrung einem Dritten anvertrauen. Der Verwahrer hat Anspruch auf ein
angemessenes Entgelt. Im .{ibrigen richtet sich die Verwahrung nach dem Recht des Ortes,
an dem das Gepdck hinterlegt worden ist.

KAPITEL IV
HAFTUNG DES BEFURDERERS
Abschnitt 1 ~ Personenschiden
Artikel 5
1., Der Beftrderer haftet filr Schiiden, die aus dem Tod, der K8rperverletzung oder

jeder anderen Beeintrdchtigung der kOrperlichen oder geistigen Gesundheit des Reisen=-
den entstehen, wenn der die Schiden verursachende Unfall im Zusammenhang mit der
Bef8rderung steht, sich wihrend des Aufenthalts des Reisenden auf dem Schiff, wihrend
seiner Ein- oder Ausschiffung oder im Zusammenhang mit dem Ein- oder Ausladen des
Gepdcks ereignet und dem Verschulden des Beforderers oder der Personen anzulasten ist,
fir die er nach Artikel 2 haftet. Ein golches Verschulden wird bis zum Beweis des
Gegenteils vermutet, wenn der Tod, die Kbrperverletzung oder die Beeintr¥chtigung

der korperlichen oder geistigen Gesundheit des Reisenden durch Schiffbruch, Zusammen-
stoss, Strandung, Explosion oder Feuer verursacht worden ist oder damit in Zusammen-
hang steht. '



2e¢ Der BefSrderer haftet flir die in Absatz 1 bezeichneten Schiiden, wenn diese
a) durch Mingel des Schiffes oder Versagen seiner technischen Einrichtungen
verursacht wurden oder
b) dem Verschulden der Person, von welcher der-Béfoderer>das Schiff gemietet
hat, oder der Personen anzulasten sind, fiir die der Vermieter nach Artikel 2

gehaftet hidtte, wenn er selbst der Beftrderer gewesen wire.
Artikel 6

Das nach Ansicht des angerufenen Gerichts anzuwendende innerstaatliche Recht
bestimmt den Umfang der Schiden, die durch den Tod, die K8rperverletzung oder jede
andere Beeintrichtigung der korperlichen oder geistigen Gesundheit eines Reisenden

verursacht wurden, und welche Personen auf Schadenersatz Anspruch haben,

Artikel 7
le Die Gesamtsumme des Schadenersatzes, den der Befdrderer flir ein und dasselbe
Ereignis zu leisten hat, darf 200 000 Franken je Geschidigten nicht Ubersteigen.
2 Der in Absatz 1 vorgesehene Betrag umfasst weder die Verfahrenskosten oder anderen
von den Parteien zur Geltendmachung ihrer Ansprilche aufgewendeten Kosten, zu deren
Zahlung oder Erstattung der Befdrderer verpflichtet sein kann, noch die Zinsen, die
entsprechend dem vom angerufenen Gericht flir anwendbar erachteten Recht berechnet
werden,
3, Die Parteien des Beforderungsvertrags konnen eine hdhere Haftungsgrenze verein-
baren. Mangels einer gegenteiligen Bestimmung kommt eine solche Vereinbarung allen
ersatzberechtigten Personen zugute.
4, Die nach diesem Artikel festgesetzten Haftungsgrenzen gelten flir die Gesamtheit
der Anspriiche aus dem Tod, der Kbrperverletzung oder jeder anderen Beeintrdchtigung
der korperlichen oder geistigen Gesundheit des Reisenden. Sind mehrere Giaubiger
vorhanden und iibersteigt die Gesamtheit ihrer Anspriiche den Hbchstbetrag, so werden
diese Ansprilche anteilmissig herabgesetzt.

Abschnitt 2 - Gep#ckschlden

Artikel 8

1. Der Bef8rderer haftet flir Schiden, die aus dem ginzlichen oder teilweisen Verlust
oder der Beschiddigung des Gepdcks entstehen, wenn das die Schiden verursachende



Ereignis wihrend der Beforderung eingetreten und einem Verschulden des Bef®rderers
oder der Personen, fiir die er nach Artikel 2 haftet, anzulasten ist. Ein solches
Verschulden wird bis zum Beweis des Gegenteils vermutet,

a) wenn der Verlust oder die Beschddigung durch Schiffbruch, Zusammenstoss,
Strandung, Explosion oder Feuer entstanden ist oder damit in Zusammenhang
steht oder

b) wenn das Gepick dem Befdrderer libergeben worden ist, vom Zeitpunkt der
iibernahme bis zum Zeitpunkt der Abholung durch den Berechtigten oder der
Hinterlegung nach Artikel 4,

2o Absatz 1 Buchstabe b gilt nicht flir auf Schiffen beforderte Fahrzeuge und fir
Geplck, das sich in oder auf diesen Fahrzeugen befindet,
3¢ Der Befdrderer haftet fiir die in Absatz 1 bezeichneten Schiden,wenn diese

a) durch Mingel des Schiffes oder ein Versagen seiner technischen Einrichtungen
verursacht wurdenoder

b) dem Verschulden der Person, von welcher der Befdrderer das Schiff gemietet
hat, oder der Personen anzulasten sind, fﬂr‘die der Vermieter nach Artikel 2

gehaftet hidtte, wenn er selbst der Bef&rderer gewesen wire.
Artikel 9

l. Hat ein Reisender bei seiner Ausschiffung keine Beanstandung hinsichtlich seines
Gepidcks gemacht, so wird bis zum Beweis des Gegenteils vermutet, dass er das Gepick
vollstandig und in gutem.Zustand abgeholt hat. Jede Beanstandung muss dem Bef®rderer
miindlich oder schriftlich innerhalb von sieben aufeinanderfolgenden Tagen nach der
Ausschiffung des Reisenden mitgeteilt werden.

2. Der Reisende ist von den ihm nach Absatz 1 aobliegenden Pflichten befreit, wenn
der Verlust oder der Zustand des Gepidcks mit dem Beforderer gemeinsam festgestellt

worden ist.
Artikel 10

l. Ist das Gepick verschwunden und verlangt der Reisende vom Befdrderer die Aus-
h¥ndigung des Gepicks, so ist es als verloren anzusehen, wenn es nicht innerhalb wvon
vierzehn Tagen nach diesem Begehren ausgehiindigt wird.

2. Wird ein als verloren angesehenes Gepickstlick innerhalb eines Jahres nach dem

Zeitpunkt, in dem der Reisende die Aushindigung verlangt hat, wieder aufgefunden, so



hat der Befdrderer alle angemessenen Schritte zur Benachrichtigung des Reisenden zu
unternehmen. Innerhalb von dreissig Tagen nach Erhalt der Mitteilung kann sich der
Reisende das Gepickstiick entweder am Abgangsort oder an dem Ort, an dem das Gep#dck-~
stlick hiitte ausgehiindigt werden sollen, aushéndigen lassen., In diesem Fall hat er die
gegebenenfalls fiir den Verlust erhaltene Entschiddigung zurlickzuzahlen, jedoch vorbehalt-
lich etwaiger Schadenersatzanspriiche wegen Beschidigung nach diesem tibereinkommen

oder etwaiger Schadenersatzanspriiche wegen Verspidtung nach dem anzuwendenden inner-

staatlichen Recht.
Artikel 11

1. Hat der Befdérderer auf Grund dieses Ubereinkommens fiir ginzlichen oder teilweisen
Verlust von Géﬁack oder filr dessen Beschidigung Schadenersatz zu leisten, so kann
Ersatz in H3Hé'des Schadens bis zum Hdchstbetrag von 5 OO0 Franken je Reisenden
verlangt wefdéh; ausserdem kann Ersatz flir Verlust oder Beschddigung eines befdrderten
Fahrzeugs bis zum Hoéchstbetrag von 15 000 Franken je Fahrzeug verlangt werden.

2e Die in Absatz 1 angeflihrten Betrdge umfassen weder die Verfahrenskosten oder
andere von den Parteien zur Geltendmachung ihrer Anspriiche aufgewendeten Kosten, zu
deren Zahlung oder Erstattung der Beforderer verpflichtet sein kann, noch die Zinsen,
die entsprechend dem vom angerufenen Gericht fiir anwendbar erachteten Recht berechnet
werden.

3+« Die Parteien des Beftrderungsvertrags kdnnen hthere Haftungsgrenzen vereinbaren.

Abschnitt 3 - Gemeinsame Bestimmungen

Artikel 12

le In dem Ausmass, in dem der Schaden durch ein Verschulden oder durch ein Verhalten
des Reisenden verursacht worden ist, das nicht dem normalen Verhalten von Reisenden
entspricht, ist der Beforderer von seiner Haftung, wie sie sich aus diesem berein-
kommen ergibt, ganz oder zum Teil befreit.

2e Haftet der Beftrdere.* fiir den Schaden, hat jedoch ein Dritter durch seine Hand-
lungen oder Unterlassungen zu dem Schaden beigetragen, so haftet der Beforderer vor-
behaltlich des Rilckgriffsrechts, das er gegen den Dritten ausliben kann, fiir den

gesamten Schaden.



3 Der Befdrderer ist von der ihm nach diesem Ubereinkommen obliegenden Haftung
befreit, wenn der Schaden durch ein nukleares Ereignis verursacht wurde und wenn nach
den in einem Vertragsstaat geltenden besonderen Vorschriften iiber die Haftung auf
dem Gebiet der Kernenergie der Inhaber einer Atomanlage oder eine an seine Stelle
tretende Person flir diesen Schaden haftet.

Artikel 13

l; In allen diesem Ubereinkommen unterliegenden Fidllen kann ein Schadenersatz-
_anspruch, auf welchem Rechtsgrund er auch beruht, gegen den Befdrderer oder gegen
die Personen, fiir die er nach' Artikel 2 haftet, nur unter den Voraussetzungen und
mit den Begrenzungen dieses lbereinkommens geltend gemacht werden.

2. Der Beftrderer kann sich auf die Bestimmungen dieses {bereinkommens, die seine
Haftung ganz oder zum Teil ausschliessen oder den Schadenersatz begrenzen, nicht
berufen, wenn der Schaden von dem Befdrderer oder den Personen, fiir die er nach
Artikel 2 haftet, vorsidtzlich oder durch grobe Fahrlidssigkeit verursacht worden ist.
Das gleiche gilt filr eine Person, flir die der Beforderer nach Artikel 2 haftet,
wenn gegen diese Person Ersatzanspriiche geltend gemacht werden und der Schaden von
ihr vorsidtzlich oder durch grobe Fahrlissigkeit verursacht worden ist.

3« Vorbehaltlich des Absatzes 2 darf der Gesamtbetrag des vom Befdrderer und von
den Personen, flir die er nach Artikel 2 haftet, zu leistenden Schadenersatzes die in

den vorhergehenden Abschnitten dieses Kapitels vorgesehenen Betrége nicht ilibersteigen.
Artikel 14

1. Als Franken im Sinn dieses {Ubereinkommens gilt der Goldfranken im Gewicht von

10/31 Gramm und 0,900 Feingehalt.

2+ Die Umrechnung der Goldfranken~Betridge in die Landeswihrung des Staates des

angerufenen Gerichts erfolgt zum amtlichen Wert der betreffenden Wihrung im Verhiltnis

zu der in Absatz 1 bestimmten Einheit oder, falls es einen solchen amtlichen Wert

nicht gibt, zu dem Vlert, den die zustéindige Stelle des betreffenden Staates festsetzt.
KAPITEL V

KLAGEN

Artikel 15

1. Wegen aller Streitigkeiten aus einer diesem Ubereinkommen unterliegenden



Beférderung kann der Kl&ger, ausser durch Vereinbarung der Parteien bestimmte
Gerichte von Vertragsstaaten, nach seiner Wahl die Gerichte des Staates anrufen,
in dessen Hoheitsgebiet der Ort liegt,

a) an dem der Beklagte seine Hauptniederlassung, seinen gewdhnlichen Aufent-

halt oder die Niederlassung hat, durch deren Vermittlung der Befbtrderungs-
vertrag geschlossen worden ist, oder

b) an dem der Schaden entstanden ist oder

c) an dem die Befdrderung beginnen oder enden sollte;
andere Gerichte konnen nicht angerufen werden.
2o Ist ein Verfahren bei einem nach Absatz 1 zustlindigen Gericht wegen einer
Streitigkeit im Sinn des genannten Absatzes anhlngig oder ist durch ein solches Ge-~
richt in einer solchen Streitsache ein Urteil erlassen worden, so kann eine neue Klage
wegen derselben Sache zwischen denselben Parteien nicht erhoben werden, es sei denn,
dass die Entscheidung des Gerichts, bei dem die erste Klage erhoben worden ist, in dem
Staat nicht vollstreckt werden kann, in dem die neue Klage erhoben wird.
3. Ist in einer Streitsache im Sinn des Absatzes 1 ein von einem nach dem genannten
Absatz zustlindigen Gericht eines Vertragsstaats geflilltes Urteil in diesem Staat
vollstreckbar geworden, so wird es auch in allen anderen Vertragsstaaten vollstreckbar,
sobald die in dem jeweils in Betracht kommenden Staat hierfiir vorgeschriebenen Formerfor-~
dernisse erfilllt sind. Eine sachliche Nachpriifung ist ausgeschlossen.
L4, Absatz 3 gilt flir Urteile im kontradiktorischen Verfahren, fUr Versiumnisurteile
und fir gerichtliche Vergleiche, jedoch nicht fiilr nur vorliufig vollstreckbare Urteile
sowie nicht fiir Verurteilungen, durch die dem Kliiger bei vollstindiger oder teilweiser
Abweisung oder Zuriickweisung der Klage neben den Verfahrenskosten Schadenersatz aufer-
legt wird,. .
5. AngehSrige der Vertragsstaaten, die ihren Wohnsitz oder eine Niederlassung in
einem dieser Staaten haben, sind nicht verpflichtet, Sicherheit flir die Kosten eines
gerichtlichen Verfahrens zu leisten, das wegen einer diesem {ibereinkommen unterliegenden

Beforderung eingeleitet wird.



Artikel 16

l. Artikel 15 Absatz 1 berfihrt nicht die gerichtliche Zustindigkeit nach der am
17. Oktober 1868 in Mannheim unterzeichneten Revidierten Rheinschiffahrtsakte in
der Fassung vom 20. November 1963.

2. Folgende Entscheidungen werden den Urteilen nach ArtikKel 15 Absatz 3 dieses
ﬁbereinkommens‘gleichgestellt:

a) Urteile, die ein Gericht eines Vertragsstaats erlassen hat, das nach der
Revidierten Rheinschiffahrtsakte zustindig ist;

b) Entscheidungen der Berufungskammer der Zentralkommission flir die Rheinschif-
fahrt, die auf Berufung gegen das Urteil eines nach der Revidierten
Rheinschiffahrtsakte zustindigen Gerichts eines Vertragsstaats ergangen sind.

Artikel 17
l,. Anspriiche wegen T6tung, K8rperverletzung oder jeder anderen Beeintrichtigung
‘der kbrperlichen oder geistigen Gesundheit eines Reisenden verjihren in drei Jahren.
. Die Verjihrung beginnt mit dem Tag, an dem die Person, die den Schaden erlitten
hat, davon Kenntnis erlangt hat. Die Verjdhrungsfrist darf Jedoch finf Jahre wvom
Unfall an nicht {iberschreiten.
2e. Anspriiche aus einer diesem ﬁbereinkommen unterliegenden Befdrderung, die nicht
unter Absatz 1 fallen, verjihren stets in einem Jahr.

Die Vérjﬁhrung beginnt mit dem Tag, an dem das Schiff am Bestimmungsort des

Reisenden angekommen ist, oder, wenn es nicht angekommen ist, mit dem Tag, an dem

es hdtte ankommen sollen. |

3. Die Verjidhrung wird durch eine schriftliche Beanstandung bis zu dem Tag

gehemmt, an dem der Befbrderer die Beanstandung schriftlich zuriickweist unddie ihm

zur Begrilndung ﬁbermlttelten Belege zurlicksendet. Wird die Beanstandung teilweise .
anerkannt, so liuft die Verjihrung nur fiir den noch streitigen Teil der Beanstandung
weiter. Der Beweié fiir den Empfang der Beanstandung oder der Antwort sowie flir die
Rlickgabe der Belege obliegt demjenigen, der sich darauf beruft. Spitere Beanstandungen,
die denselben Anspruch zum Gegenstand haben, hemmen die Verjihrung nicht, es sei denn,
der Beforderer hitte sich zu ihrer Priifung bereit gefunden. '



Ly Vorbehaltlich des Absatzes 3 gilt flir die Hemmung der Ver jihrung das Recht des
angerufenen Gerichts unter Ausschluss der Regeln des internationalen Privatrechts.
Dieses Recht gilt auch flir die Unterbrechung der Verjdhrung.

KAPITEL VI

NICHPIGKEIT VON DEM UBEREINKOMMEN WIDER-
SPRECHENDEN VEREINBARUNGEN

1. Jede Vereinbarung, die unmittelbar oder mittelbar von diesem ﬁbereinkommen.
abweicht, ist nichtig und ohne Rechtswirkung. Die Nichtigkeit einer solchen Verein-
barung hat nicht die Nichtigkeit der iibrigen Vertragsbestimmungen zur Folge.

2.  Nichtig ist insbesondere jede Abmachung, durch die sich der Beforderer die
Anspriiche aus einer zugunsten des Reisenden geschlossenen Versicherung abtreten ldsst,
und jede andere Hhnliche Abmachung sowie jede Abmachung, durch welche die Beweislast.
verschoben wird.

3. Nichtig ist auch jede die Zustidndigkeit eines Schiedsgerichts begriindende
Vereinbarung, die vor dem Ereignis, das den Schaden verursacht hat, getroffen wird.

KAPITEL VII
SCHLUSSBESTIMMUNGEN

Artikel 19

l. Dieses ﬁbereinkommen liegt flir die Mitgliedstaaten der Wirtschaftskommission
fir Europa sowie flir die nach Absatz 8 der Satzung der Kommission in beratender Eigen-

schaft in die Kommission aufgenommenen Staaten zur Unterzeichnung oder zwn Beitritt

© auf,

2 Staaten, die nach Absatz 11 der Satzung der Virtschaftskommission flir Europa
berechtigt sind, an bestimmten Arbeiten der Kommission teilzunehmen, konnen Vertrags-
parteien dieses Ubereinkommens werden, indem sie ihm nach seinem Inkrafttreten
beitreten.

3, Dieses Ubereinkommen liegt bis zum 30. April 1977 zur Unterzeichnung auf,.

Nach diesem Tag liegt es zum Beitritt auf.

b4, Dieses Ubereinkommen bedarf der Ratifikation durch die Unterzeichnerstaaten.

. Se Die Ratifikations- oder Beitrittsurkunden werden beim Generalsekretdr der

Vereinten Nationen hinterlegt.
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Artikel 20

1. Dieses Ubereinkommen tritt am neunzigsten Tag nach Hinterlegung der Ratifikations-
oder Beitrittsurkunden durch drei der in Artikel 19 Absatz 1 bezeichneten Staaten in
Kraft.

2e Dieses,ﬁbereinkommen tritt fiir jeden Staat, der es nach Hinterlegung der Ratifi-
kations- oder Beitrittsurkunden durch drei Staaten ratifiziert oder ihm beitritt, am

neunzigsten Tag nach Hinterlegung seiner Ratifikations- oder Beitrittsurkunde in Kraft.
Artikel 21

l. Jede Vertragspartei kann dieses ibereinkommen durch eine an den Generalsekretir
der Vereinten Nationen gerichtete Notifikation kiindigene
2e Die Klindigung wird zwdlf Monate nach Eingang der Notifikation beim General-

sekretdr wirksam.
Artikel 22

Sinkt durch Kiindigungen die Anzahl der Vertragsparteien nach Inkrafttreten
dieses Ubereinkommens auf weniger als drei, so tritt das Ubereinkommen mit dem Tag
" ausser Kraft, an dem die letzte dieser KlUndigungen wirksam wird.

Artikel 23
1. Jeder Staat kann bei der Hinterlegung seiner Ratifikations- oder Beitritts-
urkunde durch eine an den Generalsekretir der Vereinten Nationen gerichtete Notifi-
kation erklidren, dass er dieses Ubereinkommen auf Befdrderungsvertrige, bei denen der
im Vertrag vorgesehene Einschiffungsort oder Ausschiffungsort oder beide Orte in
bestimmten Teilen sdnes Hoheitsgebiets liegen, nicht anwendet.
2. Die Erklidrung nach Absatz 1 kann zu jedem spiteren Zeitpunkt abgegeben, zurlick-
gezogen oder gedndert werden; in einem solchen Fall wird die Erklirung, die Zuriick-
ziehung oder .die Knderung am neunzigsten Tag nach Eingang der Notifikation beim

Generalsekretir der Vereinten Nationen wirksam,.
Artikel 2k

Jede Streitigkeit zwischen zwei oder mehr Vertragsparteien iiber die Auslegung

oder Anwendung dieses ﬁbereinkommens, welche die Parteien nicht durch Verhandlungen

oder auf anderem Weg beilegen kdnnen, kann auf Antrag einer der beteiligten Vertrags-



parteien dem Internationalen Gerichtshof zur Entscheidung unterbreitet werden.

Artikel 25

1. Jede Vertragspartei kann bei der Unterzeichnung oder der Ratifikation diesges
bereinkommens oder beim Beitritt zu diesem durch eine an den Generalsekretir der
Vereinten Nationen gerichtete Notifikation erkliéren, dass sie sich durch Artikel 24
nicht als gebunden betrachtet. Die anderen Vertragsparteien sind gegeniiber einer
Vertragspartei, die einen solchen Vorbehalt gemacht hat, durch Artikel 24 nicht
gebunden. '

2. Eine Erklirung nach Absatz 1 kann jederzeit durch eine an den Generalsekretdr

der Vereinten Nationen gerichtete Notifikation zurlickgezogen werden.
Artikel 26

Andere als die in den Artikeln 23 und 25 vorgesehenen Vorbehalte sind nicht

zulidssig.
Artikel 27

1. Nachdem dieses Ubereinkommen drei Jahre lang in Kraft gewesen ist, kann jede
Vertragspartei durch eine an den Generalsekretir der Vereinten Nationen gerichtete
Notifikation die Einberufung einer Konferenz zur Knderung oder Revision des Uberein-
kommens beantragen. Der Generalsekretdr notifiziert diesen Antrag allen Vertrags-
parteien und beruft eine solche Konferenz ein, wenn binnen vier Monaten nach der

von ihm vorgenommenen Notifikation mindestens ein Drittel der Vertragsparteien ihm
ihre Zustimmung zu dem Antrag mitteilt.

24 Wird eine Konferenz nach Absatz 1 einberufen, so teilt der Generalsekretdr dies
‘allen Vertragsparteien mit und fordert sie auf, binnen drei Monaten die Vorschlige
einzureichen, die sie durch die Konferenz priifen lassen wollen. Der Generalsekretidr
{ibermittelt allen Vertragsparteien mindestens drei Monate vor Eroffnung der Konferenz
deren vorliufige Tagesordnung sowie den Wortlaut der Vorschlige.

3. Der Generalsekretidr 14dt zu jeder nach diesem Artikel einberufenen Konferenz.
alle in Artikel 19 Absatz 1 bezeichneten Staaten sowie die Staaten ein, die auf Grund
des Artikels 19 Absatz 2 Vertragsparteien geworden sinde
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Artikel 28

Ausser den in Artikel 27 vorgesehenen Notifikationen notifiziert der General-
sekretdr der Vereinten Nationen den in Artikel 19 Absatz 1 bezeichneten Staaten sowie
den Staaten, die auf Grund des Artikels 19 Absatz 2 Vertragsparteien geworden sind,

a) die Ratifikationen und Beitritte nach Artikel 19;

b) die Zeitpunkte, zu denen dieses ibereinkommen nach Artikel 20 in Kraft tritt;

c) die Kiindigungen nach Artikel 21;

d) das Ausserkrafttreten dieses {ibereinkommens nach Artikel 223

e) den Eingang von Notifikationen nach Artikel 23;

f) den Eingang von Notifikationen nach Artikel 25.

Artikel 29

Dieses Ubereinkommen wird in englischer, franz®sischer und russischer Sprache
in einer Urschrift ausgefertigt. Dieser Ausfertigung wird der Wortlaut in deutscher
Sprache angeschlossen. Jeder Staat kann bei der Unterzeichnung des Ubereinkommens
oder bei der Hinterlegung seiner Ratifikations- oder Beitrittsurkunde erkliren, dass
er den englischen, franzdsischen, russischen oder deutschen Wortlaut annimmt; in
diesem Fall ist auch dieser Wortlaut im Verh#ltnis zwischen den Vertragsparteien
verbindlich, die von dem gleichen Recht Gebrauch gemacht und denselben Wortlaut
angenommen haben. In allen anderen Fédllen ist der englische, franz®sische und

russische Wortlaut verbindlich.

Artikel 30

Nach dem 30. April 1977 werden die Urschrift dieses Ubereinkommens und der ihm
angeschlossene VWortlaut in deutscher Sprache beim Generalsekretdr der Vereinten
Nationen hinterlegt; dieser {lbermittelt jedem der in Artikel 19 Absatz 1 und 2
bezeichneten Staaten beglaubigte Abschriften dieser Urschrift und des Wortlauts in

deutscher Sprache.
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ZU URKUND DESSEN haben die hierzu gehdrig befugten Unterzeichneten dieses

{ibereinkommen unterschrieben.

GESCHEHEN zu Genf am ersten Mai eintausendneunhundertsechsundsiebzig in
einer Urschrift in englischer, franz8sischer und ryssischer Sprache, wobei jeder
Wortlaut gleichermassen verbindlich ist.
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POUR LA BELGIQUE :
3A BBIbIH0:



FOR BULGARIA :
POUR LA BULGARIE :
3A BOJII'APHO:

FOR THE BYELORUSSIAN SOVIET SOCIALIST REPUBLIC ¢
POUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE :

3A BEJOPYCCKY0 COBETCKYO COLMAJMCTHHMECKYN PECIVBIMKY:

FOR CANADA :
POUR LE CANADA :
3A KAHALY:



FOR CYPRUS :

POUR CHYPRE :
3A KHIIP :

FOR CZECHOSLOVAKIA :
POUR LA TCHECOSLOVAQUIE :
3A YEXOCJOBAKHMD :

FOR DENMARK :
POUR LE DANEMARK :
3A JAHHD :



FOR FINLAND :

POUR LA FINLANDE :
3A SHHJIAHIMO :

FOR FRANCE :
POUR LA FRANCE :

3A OPAHLMO :

FOR THE GERMAN DEMOCRATIC REPUBLIC :
POUR LA REPUBLIQUE DEMOCRATIQUE ALLEMANDE :
3A TEPMAHCKYK JEMOKPATHMECKYI0 PECIVEIMKY :



FOR GERMANY, FEDERAL REPUBLIC OF :

POUR L'ALLEMAGNE, REPUBLIQUE FEDERALE D' :

'3A ZENEPATUBHYK PECIVEWKY T'EPMAHMA :

FOR GREECE :

POUR LA GRECE :
SA TPELHO :

FOR HUNGARY :

POUR LA HONGRIE :
3A BEHIPHO @



FOR ICELAND :
POUR L'ISLANDE :

3A MCJAHJMO:

FOR IRELAND :

POUR L'IRLANDE :
3A HPJAHIMO:

FOR ITALY :
POUR L'ITALIE :
3A MTAJHO :



FOR LUXEMBOURG :
POUR LE LUXEMBOURG :
3A JIOKCEMBYPI :

FOR MALTA :
POUR MALTE :
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